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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Wednesday, 4th I."ebrunr.:_f, 1948

———

The Assembly met in the Assembly Chamber of the Ciouncil House &b
Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in
the Chair. )

STARRED QUESTIONS AND ANSWERS. e
(@) ORAL ANSWERS

RicErs oF CrrizeENser® oF INDIANS aNp CoprTioN oF INDIAN LaBOUR
m CEYLON e

® i

108. *Mr. R. K. Sidhva: (a) Will the Honourable thé Prime Minister be
leased to state whether it is a fact that the recent interviews befween the
rime Ministers of Ceylon and of India have brought sbout a satisfactory result

ag rcgarde the rights of citizenship of Indians now in Ceylen?

(b) If so, what are the terms nné’vﬂmﬂ&uﬁ?‘oi citizenship?

(c) What is the number of Indian lgboufrers in Tea and Rubber Plantations
in Ceyion® _ o

(d) Have Government drawn the attention of the Prime Minister of Ceylon
to the most unhealthy, and insanitary and ill-ventilated houses provided by
tea and rubber planters of Cevlon for the Indian labour class?

(e) Are Government aware that this is one of the main causes of trouble
amongst the Indian labourers in Ceylon?

(f) If no discussion has taken piace on this subject, do Government proposé
to draw the attention of the Government of Ceylon to it and have such houszg
rebuilt providing the necessary amenities for this class of workers?

' The Honourable Pandit Jawaharlal Nehru: (a) and (b). As a result of our
discussions an agreement on broad principles governing qualifications for citi-
zenship has been reached subject to further examinatiqn by tbe two Govern-
ments. As the terwas of the agreement have not yet been finalised, it would
not be in the public interest to disclose them now.

(e) The total number of Indian estate labourers in Ceylon at the end of
1946 was 4,67,011. No later statistics are available. .k

(d), (e) and (f). The question of the housing of estate Iabour was not raised
during the discussions® which were confined mainly to the question of citizen-
ghip of Indians now in Ceylon. The housing of estate labour is, in fact, nof
as bad as is suggested by the Honourable Member, . and the question of its
‘further improvement is already engaging the attention of the Ceylon Govern:
ment and the Agent of the Government of India in Ceylon.

Mr. B. E. Bidhva: Is it not a fact, Sir, that the British Government four
years ago appointed a Comthission under Major Oder Brown regarding the con-
dition of hounses of labouvers in Ceylon and that the Commission eported that
land should be acquired by Government for Indian labourers and houses of &
better type constructed? .

Do Government intend to take up this question with the Ceylen (Fovern-
nient to see that the conditions of houses for labour are improved?

(209 )

LY
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The Honourable Pandit Jawaharlal Nehru: These matters are in conti-
nuous consideration in consultation with the Ceylon Government. I cannos
speak for the exact Report that the Honourable Member refers to—I have not
got it before me. But we are continuing to try to improve those estate condi-

tio»s and on the whole they are better than they have been and better than - .
mang places.,

. Shri H, V. Kamath: Sir, is the Honourable Prime Minister’s ‘statement
to the effect that the housing conditions of labour are not as bad as my friend

Mr. Sidhva suggests,—is this statement based on the report of the Ceylon
Government or other sources?

The Honourable Pandit Jawaharlal Nehru: Our sources—our ‘Agant there.

«  Shri Mihir Lal Chattopadhyay: May I know whether there is any recog-
nised trads union organisation of Indian labourers in Ceylon? _

The Honourable Pandit Jawaharlal Nehru: I would not call it exactly a
trade union organisation, but they are very well organised in various ways;

repeatedly there have been strikes on a very big scale which shows organisa-
tion. N

Mr. R. K. Sidhva: I have seen those houses when I was in Ceylon some
years ago and they are decidedly worse than those in India. May I know
whether the Honourable the Prime Minister when he visited Ceylon inspected
these houses. and whether he feels that the information conveyed is correct?

The Honourable Pandit Jawaharlal Nehru: Last time I went to Ceylon
was many years ago. Then I did go to many of these houses and I did protest
against the conditions there. I had long talks with the Ceylon Government
too. As I said there is a continuous attempt being made there to improve labour
conditions etc. The House will remember that we are now in a peculiar phase
of transition. The main question before us is whether Indian labour in Ceylon
is Indian national or not. If it is not Indian national. if it is Ceylon natioual.
then we have no further sav in the matter. If it is Indian national it is an alien
in Ceylon and we expect the rights and the best conditions that an alien can
have. .

That is the fundamental question before us. The question of housing and
other questions do not arise in this context. The first thing to be determined
is whether those Indian labourers in Ceylon are Ceylonese in nationality ‘or
Indian. Once that is settled, and if they are Ceylon nationals as we have been
asking them to become, then the question of our protesting about anv matter
regarding housing mat#érs does not simply arise. If they are not Cevlonese
nationals. then as Indian nationals we look after their rights and imvrove their
conditions, minus their citizenship right.

Seth Qovinddas: What is the percentage of Ceylon labourers who are
Indiap nationals and those who are Ceyion nationals? Is there any data kept
about it?

The Honourable Pandit Jawaharlal Nehru: I am surprised about the
Honourable Member’s question. That is the whole question: as to who can
become a Ceylon national and who cannot. And the demand on behalf of the,
Indians in Ceylon is that the doors should be thrown wide open to them to
become Ceylon hationals. The question is not decided vet. For instance. on
our side it is said that every Indian there who has been resident there for a
particular period and who wants to become a Ceylon national should become
a Cevlon national. We want the door opened. Once they pass that door thev
ceage to be Indian nationals and we can say nothing about them excent for
humanitarian reasons

Mr. Tajamul Husain? May I know how we find out whether those Indinn
labourers are Indian nationals or not and how long it will take for us o find
that fact out?

.
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The Honourable Pandit Jawaharlal Nehru: I must apologise for not being
able to make myself understood to the House. Owing to rapid changes in
political conditions in India, Ceylon and Burma and other countries, this ques-
tion of nationality has become very confused. Previously we were all, techni-
cally speaking, British subjects, so the question of nationality was not defined.
The only questions that arose previously were citizenship rights—not of
nationality—and we are still thinking in terms of citizenship rights and that
introduces a certain element of confusion. Citizenship rights will naturally
follow nationality. Now. we are not thinking of citizenship rights as such but
of nationality.

In Burma the position is fairly clear because Burma is an Independent
Republic; but what follows from it has not been made clear as to which Indian
is going to be a Burmese national and which an Indian national. That matter
will probably be settled in the next two or three months. It is complicated
matter: millions of people have to choose. Ultimately the person himself will
choose—the Indian in Burma or Ceylon will choose whether he wants to be this
or that. Of course even if he chooses he mav not be allowed to become a
Ceylon national because he does not fulfil certain conditions: that is a different
matter. Therefore, the question will be settled by the choice of the individual
cencerned subject to certain conditions.

Mr. R. K. 8idhva: Until the cilizenship is defined, may I know if it ‘s not
a fact that sixty five per cent. of the labourers are Indians domiciied in Ceylon?

The Honourable Pandit Jawaharlal Nehru: Mr. Sidhva is again getting
confused between national'ty and citizenship and citizenship rights. I do nof
exactly remember the percentage, but probably his figure is right.

Mr, Speaker: Diwan Chaman Lall’s questions were called out in his
absence, but that was due to the fact that the Honourable the Prime Minister
was not in his seat. when the first auestion was called and had to be put off.
I think it will not be fair to debar him from putting his questions ag he has been
present here before the first question bas been answered. I will therefore allow
him to put his questions. '

The Honourable Pandit Jawaharlal Nehru: May I express my regret for my
late coming? ’

Diwan Ohaman Lall: I am grateful to you, Sir, for permitting me to pr
my questions. '

-

REBABILITATION OF TEACHERS, LAWYERS, AND DOCTORS FROM PARISTAN

109. *Diwan Chaman Lall: Will the Honourable Minister of Reliof #v:4
Rehsbilitation be pleased to state:

(n) what plans have been proposed for the rehabilitation of teachess.
doctors and lawyers from West Punjab; and

(b) whether Government propose to utilise: suitable vacent buildinge for
opaning dsy schools, night schools and adult literacy schools immediately?

The Honourable Shri K. O. Neogy:(a) Teachers: Ministry of Education
have already absorbed 800 teachers in Delhi. The possibilities of introduaing
double shift in educational intstitutions are being investigated. This is expested
to provide employment to more teachers. Lists of names of displaced teachars
sre lLoing sent periodically to provincial governments and universities witn
a request to absorb as many ag possible. The Ministrv of Education are aiso
collecting statistics of displaced teachers. When this information has been
collected Government. will be in a vnosition to decide whether it is necessary
to ask the provincial governments to reserve a certain niumber of vacancies fet
displaced teachers so that they might be absorbed in thoir expansion :hemer.
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Doctors: Particulars of refugee doctors have been- circulated ‘to’all:’ Pro-
vinces and ‘the larger Indian States with a view to their permanent absorption.
Some of the doctors have also been provided employment at various refugee
camps.
. Lawyers: All Provincial Governments and Ministries of the Government of
India have been requested to consider sympathetically applications from dis-
placed lawyers for suitable judicial and administrative posts for which they are
eligible. The Ministry of States is also addressing the States to absorb lawvers
in the same manner. Provincial High Courts are being approached to relax
their rules so as to enable displaced legal practitioners to appear before them
and their subordinate courts.

Lawyers and doctors (including Vaids, Hakims, Homeopaths, dentists and
radiologists) who wish to re-establish themselves in their professions can be
granted loans upto a maximum of Rs. 8,000 per head.

(b) In East Punjab even school buildings are being used to‘house refugees.
Nor in the present situation are such buildings available in Delhi. The Delhi
Administration has and is taking steps to open as many schools as necessary
for the refugees.

Diwan Chaman Lall: May I ask my Honourable friend whether it is 8 fact
that there are 30,000 refugee teachers out of whom 300 have been given jobs?

The Honourable Shri K. C. Neogy: 300 in Delhi. I dare say more have
been absorbed in other places, particularly in East Punjab. )

Diwan Chaman Lall: May I ask my Honourable friend whether it is a fact
that refugee teachers have got a Provident Fund which amounts to crores of
rupees and whether any steps have been taken to give them advances out of
that Provident Fund which belongs to them?

The Homourable Shri K. C. Neogy: I understand that, the Provident Funds
are invested mostly in Postal Savings Banks and my information is that the
Minister of Finance is actively considering the question which my Honourable
friend has put to me. .

Shri H. V. Kamath: Does the term ‘‘teachers’ include in its scope profes-
sors and lecturers in colleges and universities?

The Honourable Shri K. C. Neogy: Yes, Sir.

Shri Deshbandhn Gupta: May I know if the Honourable Minister is aware
of the fact that there are certain school buildings lying vacant in Delhi about
which Government have so far taken no decision? Also,*may I know if Gov-
ernment have taken up this question and whether those buildings will be pub

to some use?

The Honourable Shri K, O. Neogy: We have addressed the Delhi Adminis-
tration to utilise, as far as possible, all vacant buildings for the purpose of
starting schools for refugee children.

Shri Deshbandhu. Gupta: Do I understand that the Government have made
up their minds that so far as buildings that have been evacuated and left vacant
are concerned, they can be used for this purpose?

The Honourable Shri K. 0. Neogy: T chould like to have definite particulars
about these buildings before I can answer that question.

Shri Deshbandhu Gupta: Many schools and colleges have been evacuated
and left vacant. They are lying vacant for the last five or six months. For

instance, the Arabic or the Muslim High School. About them, some policy
ias to be defined. T want to kmow whether any decision has been taken vet?

The Honoursble Shri K. 0. Neogy: No decision has yet been taken in this
matter. :
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Dr. B. Pittabhi Sitaramayya: Will Government be plessed: to consider or
to ‘ake concerted measures. for ensuring-that doctors who have migrated here
and who had lavge practice in Pakistan .are given adequate accommodation to
earry on their professions? . T pyeE 1 SR g

The Honourable Shri K. 0. Neogy: I entfirelv agree with that view and I
can sseure my Honourable friend that -every possible effort is being made in
that direction.

ot Mgawrs Awaua vy« qonra & ara gu fatfaa snafuat
Y R T g ST 2 STy, 96 SeR F faer & and gd faifaat
& fodt gYsar g+ .

Shri Gokulbhai Daglatram Bhstt: Will ths same policy for affording simi-
lar tacility to refugees from Sind be followed as is done in the case of refugees
who have come from West Punjab? - et R S ek et e

The Honourable Shri K. O. Neogy: The problem of Sind refugees is a

vecent one and I.dare say the policy I have enunc'ated will apply to refugess
drom Sind ds much as to those from West Punjab. . .. .. o

Shri Deshbandhu Gupts: May I know from the Honourable Minister as to
how many doctors have so far been rehabilitated in Delhi and whether it is A
fact that for the biggest X-ray plant which was imported from Lahore here we

have not been able to find any housing accommodation?

The Honouratle Shri K. C. Neogy: The doctors of the type the Honourable
Member has in view are in & position to rehabilitate themselves except for such
facilities for housing accomnodation as may be needed by them. As regards
the specific question which he bas raised, I should like to have notice of it, so
that T can go into the matter and give a definite reply.

Shri . Nijalingapps: lLcgarding lawyers, will the Government consider
the question of exempting lawyers from payment of enrolment fees?

The Honourable Shri K. C. Neogy: That question has not been examined
vet, nor, as far as I am aware, has a suggestion to this effect been made by
the lawyers themselves. h

Shri Deshbandhu Gupta: Have Government considered the advisability of
appointing lawyers as panchayat officers in the villiges of Delhi, of which there
are about 350?

Wi

The Honourable Shri K, 0. Neogy: I am afraid that question has not been
considered by Government, but I take it the Delhi Administration is fully
competent to deal with this question; and my Honourable friend is perhaps
rather closely associated with that Administration.

Shri Raj Krishna Bose: Can Government state, from the information they
have received till now as to how many of these refugee teachers, lawyers and
doetors ean be absorbed by the Provineial and India Governments ?

- The Honourable Shri K. 0. Neogy: As regards teachers, if the provinces
introduce their educational expansion schemes, I have every hope that all the
refugee teachers who pbsse:.;s proper qualifications will be absorbed.

. Diwan Chaman Lall: May I ask whether the number of refugee lawyers
is about 4.000 and how many out of the 4,000 have been given jobs or have
heen .rehabilitated?

The Homourable Shri K, 0. Neogy: I should have notice of that question.
-AN T could answer now is with teference to the Central Government, because
1 bave not.got the figures from the Provinces.
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Diwan Ohaman Lall: May I ask whether it is the policy of Government
that teachers and lawyers who are refugees should be given priority as far ae
appointments are concerned in the various camps and East Punjab?

The Honourable Shri K. 0. Neogy: So far as the camps that are directly
under the control of the Central Government are concerned, we are- giving
preference to refugees, whether they belong to the category of lawyers, teachers
or doctors. But the question of suitability has to be considered with reference
to appointments for camps. As regards the East Punjab, I daresay that the
same principles are being observed.

it Mgears Yoaaw wg : o foers €, S7 a8 aeiw & wnt

F arfae a< foat Ira Y ATaT N AL O F T OFS TG WA Ngd
# I9 STAY T | AT W AR & TEANE 4 B AT & 7

Shri Gokulbhai Daulatram Bhatt: If the teachers are admitted to the study

of new course of education, will they prove an asset to the institutions that we
want to set up for imparting new type of education? Has the Governmant con-
sidered this matter?

The Honourable Shri K. 0. Neogy: This question has not been considered

by Government nor has a suggestion to this effect been received from any educa-
tional authority as yet. ’

REHABILITATION OF REFUGEES THROUGH A CENTRALLY CONSTITUTED AUTHORITY

110. *Diwan Chaman Lall: Will the Honourable Minister of Relief and
Rehabilitation be pleased to state:

(a) whether it is a fact that nearly 80,000 refugees were sent by the
suthorities # Rohtak district and whether the majority of them have been
ordered to shift again to make room for other refugees; and

(b) whetber the Government of India have arrived at any decision to
undertake the task of rehabilitation through a centrally constituted authority?

The Honourable Shri K. 0. Neogy: (a) A report has been called for from
the East Punjab Government and will be laid on the table when received.

(b) Government have decided to appoint a Rehabilitation and Develop-
ment Board whose functions were stated by the Prime Minister yesterday.
An official communication on this subject will soon be issued. :

FINANCIAL ASSISTANCE TO REFUGEES

111. *Diwan Chaman Lall: Will the Honourable Minister of Relief and
Rebabilitation be pleased to state:

(s} what progress has been made in respect of providing financiel assist-
ance to refugees of various categories; and
(b) whether this assistance will 'be administered from the Centre?

The Honourable Shri K, C. Neogy: (a) The following schemes of assistance
have been sanctioned: -

(1) For agriculturists—Loans for the purchase of bullocks, seeds and agri-
cultural implements are to be given to those settling on land. Free grants are
also to be given for their up-keep for the period from fiow onwards to the next
harvest. ¢

(2) For urban displaced persons—Loans are to be given to shop-keepers,
traders. artisans, etc. up to a maximum of rupees five hundred: each for medi-
oal practitioners, and legal practitioners up to 8 maximum of ruppes three
thousand each. In all these cases the Central Government have intimated
their readiness to advance the necessary funds to the Provincial and Btate
Governments concerned and to share the free grants and the losses on loans.
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(8) For small industrialists, Rehsbilitation Finance Administration is being
set up which will make loans for ru five thousand and above onwards.
Big industry will be catered for by the Industrial Finance Corporation.

{4) A scheme of loans to students for studies overseas: and to students
receiving training or education in India has also been sanctioned. The sbove
schemes have been recommended by the Central Governments to all Provincial
Governments for adoption. .

(b) Schemes for loans to students and trainees ahroad will be administered
directly by the Ministry of Relief and Rehabilitation. Others will be adminis-
tered by the Provincial or State Government or Administrations concerned.

Beth Govinddas: May I ask the Honoursble Minister whether steps will
be taken to see that as far as the Provinces are eoncerned. the Centre will meet
the expenses of the refugees sent to provinces and that adequate machinery will
also be provided to the Provincial Governments so that land which is given Ly
the refugee if it is barren may be cultivated?

The Honourable Shri K. C. Neogy: I do not know, Bir, whether this ques-
tion arises out of the question which T have just answered, because the ques-
tion relates to financial assistance to refugees. The question which my-
Honourahle friend has put to me is as regards the responsibility of the-Centre
in financing Provinees in their schemes of agricultural resettlement.

Seth Govinddas: What I wanted to know is that as far as the refugees
who are sent to Provinces are concerned burden will not fall on Provinces.
And whether as regards the land which is given to them by the Provinc'al Govern.
ments if found to be barren, the Central Government will give facilities to
Provincial Government in respect of machinery, so that the barren land may be
used ?

The Honourable Shri K, O, Neogy: Ii specific requests of this kind are
received from any Provincial Government, they wil be certainly considered.

Shri H. V. Eamath: May I ask the Honourable Minister how inany lnana
have been so far advanced to agriculturists and what is the total amount .of
loans so advanced?

The Honourable Shri K. 0. Neogy: I should like to have notice of this
question.

Pandit Hirday Nath Kunzru: Will the Honourable Minister for Relief
and Rehabilitation be pleased to say what is the form ,in which assistance is
being given to students in India and trainees abroad? :

The Honouraie Shri K. C. Neogy: The assistance is generally in the
form of loans. but free grants are also not excluded.

Pandit Hirday Nath Eunsru: Are the Joans being given to students in
India?

The Honourable Shri K. 0. Neogy: Yes.

Pandit Hirday Nath Eunzru: Does the Honourable Minister remember
that some time ago that the Honourable Minister without Portfolio in answer
to a question of mine said that the matter of giving scholarships to the dis-
placed students on the same terms as those given to - students coming over
from Burma in 1942 would be considered?

The Honourable Shri K. 0. Neogy: Well the matter has been considered.
and we are now not in a position yet to definitelv state whether the terms on
which these scholarships were granfed in the case of the Burma evacuees will
be exactly applicable to the terms which may be fixed in the present instance.

Pandit Hirday Nath Kunzru: Is the matter still under consideration or
have Government come to any definite conclusion? .

The Honourable Shrl K. O. Neogy: It is still under consideration.
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Diwan Chaman Lall: . Mav I know whether there is any estimate as to the
cest to the Central (Government of these various schemaa of - assistance whmb
is mentioned ?

. 'The Honourable Ehl'l K. C. Neogy: Iam. a£m1d no definite estlmu#e i8 vet.
possible to be made. but I can assure my Honourable friend that thess schemes

will net suffer for want of funds.
CoNFLICT AMONGST Amonrrms re RESETTLEMENT OF REFUGEES

) 112. *Diwan Chaman Lall: Will the Honourable Minister of Relief and
Rehubilitaticn be pleased to state:

(a) whether it is a . famct that untl the 10th Januan. -1948. not. o, mng1e
refugee from West Punjab had been actually settled in any urban area in
dAmnaly
= (b) whetner 1t is a fact that instructions are frequently issued and changed
fron the liead Quarters in Jullundur in the matter of resettemant;

{¢) whether there is a confliet of authoé!hﬂ; in regdrd “td the dfders‘io b=
gr\-au rélaling to resettiement; and

td) whether Government of India have considered taking in hand imme-
diately the plang for resettlement in view of the existing conditions? -

The Honourahle Shri K. 0. Neogy: (a) to (c). A report has been called for
f;om the. East Puniab Governruent and will be Taid on the table .when received.

{d) The Rehabilitation and Develovment Board is expected to play an
important part in the Rehabilitation of urban refugees. Beyond this. there is
at present no intention on the nart of the Central Government to directly take
in hand the resettleinent of urban refngees in the Provinces.

=T AigaoTs a9 © T TaHE Ig 90 31 - HZIETAT ar?fﬁﬁﬁ
F0T UF #1@ A F ot srwax AT 4@y Fanaa @ frers W@
IR AT (resettle) FTF T #37 TraorH fFay mav & ?

. Shri Mohan Lal Gauntam: Will the Government please state what arrange-
ments have been made to resettle about one lakh of people who have heen
evacuated from Alwar and Bharatpur States?

. 'The Honourable Shri K, 0. Neogy: I am afraid, I must ask for notice of
that- question and it dues not directly arise out of the questions that T have

answered. -

SurpLY OF ELECTRICITY GENERATED AT HrrARUD TO DisTricT BALASORE

113. *Shri Lakshminarayan Sahu: Will the Honourable Minister of Works,
Mines and Power be pleased to state whether Government propose to suppiy
eleetricity that will be generated at Hirakud to the district of Balasore for the
development of the district?

The Honourable Shri N. V. @adgil: The Hirakud Dam Project as at present
visualised is not likely to supply electricity to the District of Balasore.
DrrFicuiTies oF Harmax REFUcEEs FBOM Sixp IN KaTHiAwWaR StaTE

114. *Shri V. C. Kesava Rao: (a). Will the Honourable . Minister .of Relief
and Rebabilitation be pleased to state whether it is®a fact that a delegation
was sent tc Kathiawar State to enquire into the conditions and difficulties
“experienced by Harijan refugees who came from Sind?

. (b} Tf ro. what is the report of the delegation? -
(¢) Have Government given. these refugees any help?
(d) 1f 0. how many have received such help? - &

2
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(e) Is it a fact that the Cutelr States hiave -asked for the - appoinﬁmm of
Welfare Officers to look into the conditions of the reiugeas-? ;

(f) If 8o, how many officers have béen sppoifited? - et e

The Honourable Shri K, 0. Neogy: (a) Two. officers of the Govqmmeut of
India were sent to Cufch and the Kathiawar States to enquire into the condi
tions of Harijan refugees who had come from Sind. They were accompanied by
8 mem‘ber of the Constituent Assembly and another publie worker.

(b)- A few covies of the report are being placed in the Library of the House.

(c) Government have arranged to provide blankets and medical stores to
such of the Harijan refugees as are in need of them. Arrangements have also
been made to supply looms and varn to a large number oi refugee Harijan
families.

(d) Sinee the receint of the report there has been further influx of refugees
f:mm Sind. Fzgurea are being collected and will be laid on the table.

{e) No request ].ms been- reeeived from the Cut-.h Durbar for appom{'.ment

of Welfare Officers. .
. (f) Government of Indin have appomt&d a Dn“ector of F\ acuation for 4]1’
Kathiawar Region. Special Refugs: Officers and Welfare Officers are -being
appointed at the necessary places. In addition, Mr. A. V. Thakar of the Hari'an
Sewak Sangh has been appointed as unofficial rapresentnti‘ves of the Goverm
ment of India in Cuteh and Kathiawar.

Shri H. V. Eamath: Will the Honourable Minister give the names of the
officers deputed by Government to investigate and.report about the refugees
from Sind?

The Honourable Shri K.C. !Ieogy Well; they are officers ‘pfiimay Ministry
I do pot know whether my Honourable friend would like to havé:; Abidee names.

Shri H., J, Khandekar: Mav T ask the Honourable Minister whether Gov-
ernment have appointed an officer by name Bhao Rao Gaikwar?

The Honourable Shri K. C. Neogy: 1 am afraid, I am not in a position to
give an answer straightaway. May I know in which eapaéity he is appointed?

Shri H. J. Khandekar: May I know, Sir. whether Government will enauire
if Mr. Bhao Rao Gaikwar of Nasik is appointed as a Refugee Officer and if there
was & warrant against him from the C. P. Government?

Mr. Speaker: 1 do not think I should permit these questions.

Shri H. J. Khandekar: T would like to expldf it. .

Mr. Speaker: No explanation is necessary. ‘-

Shri H. J. Ehandekar: What I want to ask is whether anv Refugee officer
appointed by the Government of India was under arrest by the C. P. Govern-
ment?

The Honourable Shri K, C. Neogy: T have no information.

Mr, R. K. Sidhva: May 1 know in which place in Kathiawar this Direstor
of Refugees has been stationed?

The Honfurable Shri K. O. Neogy: 1 think he is posted at Rajkot and he
acts in liriton with the States Regional Commission, Kathiawar.

RECOVERY OF ABDUCTED WOoOMEN IN DOMINIONS OF INDIA AND PARISTAN

116, *@iani Gurmukh Singh Musafar: (a) Will the Honourable the Prime
Minisier be pleased to state whether the arraugement for the recovery of
abducted women in the Dominions of India-and Pukistan, ss agreed upon by
the represertatives of both the Dominiaus, is working smoothly?

(b) If the.answer to part (s) above be in negative, whut steps do Govern-
ment propose to take, to get the agreement effectively complied with? <
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(c) How many gbducted women have been recovered and sent to their
relatives in either dominion?

The Houourable Pandit Jawaharlal Nehru: (a) and (b). The recovery of
abducted women in the Dominions of India and Pakistan is proceeding but
the process has unfortunately been rather slow. Every effort is being made by
Government to expedite it. Certain political and other developments have
however come in the way and have hampered the effectiveness of the present
operations. The Government of India is in continuous communication with
the Government of Pakistan in order to expedite the recovery. It is obvious
that speedy and effective recovery depends upon the close co-operation of the
two Dominions Governments. Both these Governments have repeatedly ex-
pressed their wish that everything should be done for this recovery of abducted
women. In practice, however obstructions are met with which delay matters.
I ‘should not like to say much more on this subject at present except that the
Government attaches the greatest importance to this recovery of abducted
women and will do its utmost to speed it. In this work theyshave had the
co-operation of non-official agencies and well-known women workers  which
has been of very great help and Government is grateful to them for it.

(c) There are discrepancies between the numbers of women which the
Government of one Dominion claims to have recovered and handed over to the
representatives of the other Dominion, and the numbers which the latter
Dominion admits having received. A committee has now been established to
reconcile the figures. Exact information about the number of women recovered
is therefore not available at present.

Shri H. V. Kamath: Have Government got information as to how
women were abducted from India to Pakistan and wice versa?

The Honourable Pandit Jawaharlal Nehru: No. Sir.
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Shri Ram Sahai: Will the Honourable the Prime Minister please »‘ate the

number of those unmarried and married women, who have not been accented
by their guardians or husbands?

many
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The Honourable Pandit Jawaharlal Nehru: No. Sir. 1 cannot say. But
o Tar as I know there have been very few of such cases; because it has not been
s0 neard in any particular number of cases.

Shri Deshbandhu Gupta: May I know, Sir, whether there is any truth in
the rumour that the Pakistan Government insist on handing over Hindu and
Sikh women only in case an equal nuraber is handed over from this Dominion ?

The Honourable Pandit Jawaharlal Nehra: No, the Pakistan Government
hag said no such thing. But there is & tendency among the junior oftficiils of
Pakistan to work in that direction. ‘e

AGREEMENT re SAFETY OF EDUCATIONAL AND RELIGIOUS INSTITUTIONS IN INDIA
AND PAKISTAN,

116, *Giani Gurmukh Singh Musafar: (a) Will the Honourable the Prime
Minister be pleased to state whether there is any agreement between the
Deminiors of India and Pakistan that the property belonging to educational
and religious institutions will be kept intact and will not be occupied ?
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(b) If the answer to part (a) above be in the affirmative, are the terms of
agreement observed in the Dominion of Pakistan?

(c) Are Government aware that land attached to all the Gurdwaras in
Pukistan, whether historical or otherwise, has been distributed to and occupied
by Musiims? .

(d) If sc, do Government propose to take up the matter with the Govern-
ment of Pakistan and see that the terms of the agreement are strictly observed?

The Homourable Pandit Jawaharlal Nehru: (a), (b) and (d). The two
Dominions have agreed that the properties belonging to educational and
religious institotions will be protected and safeguarded, but there is no agree-
ment that euch properties shall not be temporarily occupied for any- purpose
whatever by the Government of the Dominion in whish they are situated. The
question of the disposal of the properties is still under discussion between the
two Governments.

(¢) Government have no such information.

Shri Deshbandhu Gupta: May I know, Sir, whether some of the Colleges,
€.g., the D. A. V. College. and others. have al-eady been occupied and are
being used for other purposes and the Gita Bhavan has been utilised for similar
purposes?

The Honoureble Pandit Jawaharlal Nehru: So far as the D. A. V. College
is concerned. to the best of my knowledge, it is still used as a refugee camp—I
do not of course know of any developments in the last few days. I am sorry I
sm unable to give any information about Gita Bhavan. I can enquire into the
matter if the Honourable Member so desires.

Pandit Hirday Nath Kungru: Is the Prime Minister aware that the Vedic
Research Institute which was associated with the D. A. V. Céllsge has not been
permitted to remove its stock of paper or the press which could be used only
for printing Sanskrit books and Sanskrit Books of a particular kind only?

The Honourahle Pandit Jawaharlal Nehru: T amn not particularly aware of
this. But I bhave no doubt that what .ny Honourable Colleague says may be
correct. There has been certain difficulty in removing things from Lahore and
Pakistan as a whole. In fact, we have been concentrating, to begin with. on
the removal of small valuables. The fact that they can be removed is not
denied; but dificBlties come in the way.

Pandit Hirday Nath Kunzru: Will the Prime Minister take some interest
in this matter, because the Vedic Research Institute is one of the very few
‘nstitutions in this country which are engiged in research work on the vedas
and has been carrying on work in this line for a number of years?

The Honourable Pandit Jawaharlal N6hru: Certainly, Sir, we shail in
struct our High Commissioner in Lahore to take special interest in this matter
and try to send papers and other materials of the Vedic Research Institute
here.

PosrrioN re EXpoRT OF INDIAN TEA To KASHMIR, PAKISTAN AND AFGHANISTAN

117. *Shri Khurshed Lal: (a) Will the Honourable Minister of Commerce
be pleused to state whether it is a fact that the principal markets for tea pro-
duesd in the Dehra Dun and Kangra Valleys are Afghanistan and Kashmir,
ard that thi; tea used to, be sent to Afghanistan and Kashmir from Amritsar?

(b) Is it a fact that about sixty thousand maunds.of tea ~worth about
Rupees two crores used to be exported annuslly from Amritsar to Afghanistan
via West Punjab and North-Wes§ Frontier Province?

(c) Is it ¢ fact that for some time past 1.0 tea is being allowed to be export-
ed to Pakistan, with the result that export of tea to Afghanistan is totally
stopped and that large stocks of tew have aecumulated at Amritsar?
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“(d)'Is the Ban“on-thé export of tea to Pakistandue to any ofder of the
Government of India or of tlié Government of East Punjab? ) '

{e) Wha', steps do Government propose to take to preserve the inarket for
Indian’ tea in-Afghanistan and how do they proposs to arrange for the export
of tea to Afghanistan? . )

(F) Are Government aware that large quantities of tea could-not be sent to
Kashmir alsc this year, as the Rawslpindi route was closed and that this has
also added to the accumulation of tea at Amiritsar? '

(8) Have Government any plan for sending tea to Kashmir?

The Honourable Mr. . H. Bhabha: (a) Yes, Sir. ’

(b) Green tea exports to Afghanistan. during the last three years for which
statistics are available averaged about 8-4 million. pounds worth about Rs. 27:8
lakhs. It is presumed that most of this tea went through Amritsar.

(¢), (d) and (e). The Government of India have not placed amy ban on the
export of tea from India to Pakistan. It is however understood. that the East
Punjab Government have imposed certain restrictions on the movement of this
commodity across the border. Thé Government of India are fully alive to the
need for preserving the market for Indian greén tea in Afghanistan and they
are accordingly taking up the matter with the East Punjab authorities.

(f) and (g). Government are aware of the fransport difficulties affecting
supplies to Kashmir but they have not been specifically approached for assist-
ance in regard to tea. If there is a demand for tea from Kashmir, they will
“consider how it should be met having regard to the priority of other articles and
the availability of transport. )

Shri Khurshed Lal: Has the Government of East Punjab imposed any
ban on the export of tea?

The Honourable Mr. C. H. Bhabha: No ban as such has been placed on
the export of tea, but there are certain restrictions with regard to movement of
tea.

Wr. R. K. Sidhva: Does it not amount to & ban?

Mr. Speaker: Order, order, that is a matter for argument.

Pandit Balkrishna Sharma: Are Government aware tlmt merchants from
Afghanistan were prepared to take delivery of the tea’at Amritsar on their own
responsibility and take it to Afghanistan, but the East Punjab Government
did not see their way to give them this facility?

The Honourable Mr. C. H. Bhabha: Government is not™aware of any such
thing, but, as I said. we are in correspondence with the East Punjab Govern-
ment on this issue

Diwan Ohaman Lall: What was the reason that prompted the East Punjab
Government to han the export of tea?

The Honourable Mr. ¢. H. Bhabha: That is a provincial matter which T
am not in a position to answer.

Shri K. Santhanam: Is the Standstill Agreement between . India .and
Pakistan standing still?

SuppLY oF PETROL, KEROSENE, DIESEL OmL AND OTHER PETROLEUM PRODUCTS

118. *Shri Deshbandhu Gupta: (a) Will the .Honourablic Minister of
‘Works, Mines and Power be pleased to state what efforts are being made to
ensure adecuate supplies of Petrol, Kernsene., Diesel Oil and other P"‘"".‘“""‘“

products? .

{(n) Are there any possibilities of prospecting for and' tapping natural oil
resources in India? . -

" (e) If so, what steps do Govérnment propose to take to use such resources?
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The Honourabls Shri N. V. @adgil: (a) Negotiations are being carried on
by the Government of India with the Oil Companies for obtaining adequate
supplies. of petroleum, kerosene, diesel oil and other petroleum products for
India. The India Supply Mission in Washington have been advised to obtain
export quotas in respect of certain quantities of petroleum products. Govern-
ment are also trying to explore the possibility of obtaining supplies from other
sources.

(bg Besides the known oil bearing areas which are already being explored
no new sources which can be tapped economically have yet oeen discussed.
Possibilities of striking new fields, however, always exist.

(¢} The Geological Survey of India is drawing up an intensive programme of
geological and geophysical exploration, for oil. Government also propose to
encourage private prospecting for oil in India.

Shri Deshbandhu Gupta: May I know, Sir, whether any effort is being
made to get Some oil products from the USSR also?

The Honourable Shri N, V. Gadgil: A few months ags, we approached the
Trade Commissioner of USSR at Calcutta. -but so far no reply. has. been
received.

Shri Deshbandhu Gupta: In view of the fact that we have now closer rela-
tions with Russia, do Government propose to renew their efforts and try ta
get supplies from Russia?

The Honourable Shri N. V. Gadgil: As I have already stated, inasmuch as
no reply has been received it apparently seems that the USSR _is non-communi-
cative.

Shri B. Das: Is it not high time for the Government of India to appoint
Trade Commissioners in Moscow so that we can have direct contact with the
Moscow Government?

The Honourable Shri N. V. @adgil: Yes, it is high time.
Bhri B. Das: Why not immediatelygi

Shri H. V. Kamath: Arising out of‘bnug)fmr to part (a), which are the oil
companies with whom Government are negotfiating at present.

The Honourable Shri N. V. @adgil: There are several, and a detailed reply
was given on the 28th of January 1948 to a question asked by Mr. Sidhva.
But if the Honourable Member wants the names of the companies, I cannot
give them just now; I will give the information later on.

ACTION AGAINST ILLIOIT PRAOTICES BY IMPORT LICENCEES

119. *Shri Deshbandhu Gupta: (a) Will the Honourable Minister of Com-
merce be pleased to state whether Government are aware of the fact that a
number of importers possess import licences obtained under false declarations?

(b) Are Government further aware that there is a practice of transferring
valid licenses to others? ) .

(¢) Has any action been taken by Government sgainst any person or firm
for obiaining license under false pretext, and if not, why not?

(d) What steps do Government propose to take to stop such practices?

The Honourable Mr. O. H, Bhabha: (a) It is possible that some importers
may have obtained import licences on the production of false declarations and
false evidence.
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(b) Import licences are not transferable except with the written permission
of the authority granting the licence. .

(c) and (d). Where it has come to the notice of the Government that an
importer has obtained licences under false pretexts action has been taken to
debar such parties from getting any further import licences. Unauthorised
transfers of licences, when they come to the notice of Government, are also
dealt with severely either by confiscation of the goods or the levy of a penalty
or by blacklisting both the transferor and the transferee. - .

Shri Deshbandhu Gupta: Has the Honourable Minister’s attention been
drawn to the fact that there has not only been unauthorised transfers but
public invitations for transfers published by way of advertisements in certain

. newspapers? _For instance, has his attention been drawn to the following
advertisement in the Times of India of the 9th January 1948:

“U. 8. A. newsprint licence available. Interested parties please contact Tavaria Brothers,
‘Dhun-Nur’ Phirozeshah Mehta Road, Bombay.” ’

May I know whetlier any action has been taken on this?

The Honourable Mr. O. H. Bhabha: I do not know about this specific case
but such things have been brought to the notice of Government, and suitable
action has been taken in ‘these cases.

8Shri Deshbandhu Gupta: Has the attention of the Honourable Minister
been drawn to another advertisement in the Times of India of the 20th
January as follows: ’

‘‘Business representation at Delbi undertaken for licences by influential person experienced
in import/export trade. Write to Murthi, P. B. 278, New Delhi.”

The Honourable Mr. G, H. Bhabha: I do not know about this specific in-
stance, but our attention has been drawn to this thing and we have devised
methods to see that such intermediaries are eliminated.

Shri Deshbandhu Gupta: May I know against how many people action
has so far been taken for transferring licences?

The Honourable Mr. 0. H. Bhabha: I am not in a position to state the
exget number but quite a large number of cases have been severely dealt with.

Shri H. V. Kamath: What is the kind of suitable action that has been
taken?

The Honourable Mr. O. H. Bhabha: I have ewplained the action that is
taken in such cases; they are:—confiscation of goods, blasklisting of such
applicants for the next application quota period and preventing them from
entering the C. C. 1.’s office.

Shri Deshbandhu Gupta: Has the attention of Government been drawn to
this report in the Times of India of the 8th January last?

“ALLEGED IMPORT LICENCE RACKET

ONE MAN ARRESTED

. Chamanlal ulias Babulal J. Meiita, believed to be connected wiht a gang engaged in an
import licence racket, was arrestod by the Anti-Corruption Branch of the Bombay City
Police on Saturday on charges of theft, cheating and abetment.

According to the police a merchant in Bombay doing export and import business had in

June last applied to the Chief Controller of Imports at New, Delhi, for licenses to import
steel balls worth Rs. 4,66,400 from the United Kingdom.

The merchant did not receive the licenses for a long time. In December the suspect
approachéd the merchant and introduced to him a person who he said, would be able to
secure the licences. The payment for the ‘‘deal” was fixed at two per cent. of the total
value of the imports, namely, Rs. 9,328,

. On December 26 last, Mehta informed the merchant that the licences had been received
in Bomhwd would be delivered to him on payment of the stipulated money. The
merchant me suspicious and informed the Anti-Corruption Branch.
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A trap was laid by the Eollce and on Mehta receiving the money aiter delivery of the
li Ee was t police believe that some persons at New Delhi had a hand in
this gnme and had been reuponuble for withholding the licences with a view to making money
on false representations.”

The Honourable Mr, C. H. Bhabha: Government are aware of this case;
the matter is under police investigation. R

Shri Deshbandhu Gupta: Have any officials connected with the Depart-
ment been arrested in this connection?

The Honourable Mr. C. H. Bhabha: Some junior assistants have been
questioned by the police. ;

Seth @ovinddas: Are Government thinking of prosecuting such parties in
the law courts for cheating?

The Honourable Mr. C. H. Bhabha: Where there is definite - proof the
matter is handed over to the poiice.

Skri Deshbandhu Gupta: Are Government prepared to lay on the table of
the House a statement containing the names of those firms which were not
dealing in certain commodities but were given import and export licences and
traded in these licenses? )

The Honourable Mr. CoH, Bhabha: Government have no such list because
most of the applicants merely stated generally that they were importers and
exporters. It is very difficult for Government to find out whether a particular
merchant is handling a particular commodity for which he has put in the appli-
cation.

Shri Deshbandhu Gupta: Are Government prepared to set up a machinery
now—in view of so many glaring instances of corruption having come to notice
—to go into these instances, check up the list, blacklist those persons and
_publish the names of those to whom these licenses were given?

The Honourable Mr. C. H. Bhabha: Government are working in that direc-
tion already. I may inform my Honourable friend that the new import licens-
ing forms seek more information than was given in the previous forms, with
the result that Government will be in a better position to judge whether a parti-
cular applicant has been dealing in these particular commodities.

Shri H. V. Kamath: Will Government consider the advisability of publicly
flogging such offenders?
Mr. Speaker: Order, order; next queshon.

S‘_EIOR’.I‘ NOTICE QUESTIONS AND ANSWERS
ATTACE ON THE PARACHINAR REFUGEE CAMP BY TRIBESMEN

Shri Deshbandhu Gupta: Will the Honourable Minister of Rslief oud
Rehabilitation be pleased to state:

(a) whether the attention of the Government has been drawn to the Presa
Report regarding the attack on the Parachinar Refugee Camp by tribesmen
resulting in the massacre of a large number of Hindu and Sikh refugees?

(b) If so, have Government made enquiries about the same and gor any in.
formation as to the number of refugees killed, injured and abduct=d?

(c) Have Government ssked the Government of Pakistan to explain their
failure to discharge their duties in the matter and if so. what reply has been
.received from them?

The Honourable Shri K. 0. Neogy: (a) Yes.

(b) The only information so far available has been supplied by local repre-
sentatives of the Pakistan Government to our representative at Peshawar.
According to tbe infarmation supplied by them it appears that 130 non-Muslims
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living in the Parachinar camp were killed, 81 wounded and 50 abducted. In-
quiries made of people who have been evacuated to the territories of the Indian
Union, however, indicate that 138 non-Muslims were killed, 223 abducted and
150 injured more or less severely.

(¢) The strongest representations have been made to the Pakistan Govern-
ment indicating the views of this Government on the attitude of the Pakistan
authorities on the gquestion of protection and evacuation of the refugees at
Parachinar and the necessity of immediate evacuation of other non-Muslims
from the N.-W. F. P. and the tribal areas. We have aiso ermphasized the res-
ponsibility of the Pakistan Government for the immediate recovery of the
abdugted persons. An interim reply has been received. i

Shri Deshbandhu Gupta: Have Government taken any other measures to
find out from other sources the exact number of abducted and injured persons?

The Honourable Shri K. C. Neogy: Statements are being recorded of the
survivors-who have reached the Kurukshetra camp. 1 do not suppose there is
any other agency available to us for the purpose of making inquiries i this
matter

Shri Deshbandhu Gupta: What is the reply” reecived from the Pakistan
Government? .

The Honourable Shri K. 0. Neogy: It is an interim reply and does not deal
with all the facts. A more detailed reply is expected.

Shri Deshbandhu Gupta: Is it a fact that the Pakistan Government had
undertaken to protect the inmates of this camp and they were not allowed to be
evacuated when they expressed their desire to do so?

The Honourable Shri K. 0. Neogy: Yes, that is more or less the position.

Pandit Hirday Nath Kunzru: Is it a fact that a section of the Mongal tribe
living in Afghanistan attacked this camp? -

The Honourable Shri K. 0. Neogy: I do not know exactly the particular
tribe involved in this crime.

Pandit Hirday Nath Kunzru: Was it a tribe belonging to Afghanistun?

The Homourable Shri K. 0. Neogy: Actually, from what I have heard from
the people among the survivors, there is- a dispute as to whether the attack
was launched by the tribal people or by others. I should not like to make a
definite statement on the point just yet.

Pandit Hirday Nath EKungru: Is an enquiry being made?

The Honourable Shri K. C. Neogy: As far as possible, we are having state-
ments recorded of the survivors who are at Kurukshetra. Meanwhile our re-
presentative in Peshawar is busy getting more details for us and again we
are waiting for a final and detailed reply from the Pakistan authorities.

Shri Mohan Lal Saksena: Has any representation been made by the Govern-
ment of India to the Pakistan Government to get compensation for those
persons who have lost their lives?

The Honourable Shri K. C. Neogy: No specific demand for compensation has
yet been made. Everything will depend upon the final picture that we ges
from their reply. "
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@iani Gurmukhsingh. Musafar: Is it a fact that in respect of Parachinar

information had already been received in  your office that the Non-Muslim
residents of that place were in great danger ?
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The Honourable Shri K. O..Neogy: As a matter of fact, I have been per-
sonally looking into this matter for several weeks past, and I bhave been off and
on meeting deputations from Parachinar who have bheen at Delhi for some time.
In a press statement that waes issued from my Ministry a few days ago, the
full details of the various stages through which these negotiations and repre-
sentations had proceeded have been given. .

shri M. Ananthassyanam Ayyangar: May I know from the Honourable
Minister if non-Muslims include any others othér than Hindus and Sikhs?

The Honourable Shri K. ©. Neogy: I do not think so. But as the figures
separately of Sikhs and Hindus are not available, we use this phrase in such
replies. N

NATIONALIZATION OF THE RESERVE AND IMPERIAT. BANKS OF INpIA

Shri Mohan Lal Saksena: Will the Honourable the Finance Minister be
pleased to state: .

(a) What steps have Government taken to implement the decision announce- -
ed in the Budget speech for 184748 by the then Finance Member to nationalise
the Reserve Bank?

(b) Ts it the intention of the Government to nationalise the Imperial Bank
of India which manages the treasury business of Government all over the
country as Agents of the Reserve Bauk?

(¢) Tf the answer to (b) above is in the affirmative, can the Government give
ai: indiention of the basis on which compensation will be paid to the existing
shareholders of both these Banks? ,

(d) TIs it the intention of Government to nationalise the other Commercial
Banks also?

The Honourable Shri R. K. Shanmukliam Chetty: (a) Nationalisation of
the Reserve Bank can be effected only after the 30th September 1948 when the
Reserve Bank ceases to be a common banker for India and Pakistan under the
terms of Pakistan (Monetary and Reserve Bank) Order 1947. Government, pro-
pose to take steps to see that the nationalisation of the Bank is affected as
soon thereafter as possible.

(b) Government accept the policy of nationalising the Imperial Bank ¢f
India but as the Bank has branches outside India, Government propose to
examine carefully the various technical questions that would arise in connec-
tion with the natiofalisation of the Bank before the policy is implemented.

(c) As regards the Reserve Bank, Government’s intention is to acquire its
shares at the average‘of the monthlv market value of the shares during the
period March 1947 to February 1948 taking the opening quotations for each
month and to issue thereof to the shareholders three percent. long-dated stock
of equivalent value of appropriate maturitv. In regard to the Tmperial Baok
of India. Government pronose to adopt a similar basis for the acquis'tion of its
share capital. The period for which the averace of the market value of the
shares is to be taken will be determined st the time of nationalising the Ra-k.

(d) It is not the intention of Gavernment to nationalise other' Commaercigl
Banks. The Tmperial Bank of Indin. which has been incorporated by & special
Act of the Indian Legislature, stands on a separate footirig.

Shri T. T. Krishnamachari: Daes the Finance Minister nmnose to introduce
any legislation for the time being sn as tn amend the Tmneral Bank Aet and
give the Central Government n¢ the Qovernor of the Reserve Bank such nowers
of -ingpectian aver the ‘acoconnts of: the Tmneria) Bank po se to enrure ‘that, the
ashets of the Bank will remain intact il such a time when the Government
decides to take ii;. over?
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The Honourable Shri R. K. Shanmukham Chetty: I have already stated
in my reply that since Government have accepted the policy of nationalising
the Imperial Bank of India all the various technical and other problems involved
in that process will now be taken into consideration and whatever action is
necessary will be taken. ’

Shri B. Das: Will the Honourable Finance Minister advise the manage-
ment of the Imperial Bank to stop all foreign recruitment and also recruitment
in India till the Honourable Finance Minister takes over the Imperial Bank?

The EHonourable Shri R. K. Shanmukham Chetty: I think, Sir, that recruit-
ment of foreigners into the Imperial Bank has been stopped now for many
years.

Shri B. Das: No, Sir. )

The Honourable Shri R. K. Shanmukham Ohetty: Oh yes, it has been!

Mr. Speaker: Order, order. ‘

Shri M. Ananthasayanam Ayyangar: In view of the book value of the
various assets being lower than the market value, steps will have to be taken
to see that assets are not transferred for their book value and that thus loss is
prevented to the bank when the Government takes it over.

The Honourable Shri R. K. Shanmukham Chetty: Every possible step
necessary to safeguard the interests of the Government and the shareholder will
be taken,

Mr. Naziruddin Ahmad: Will the Honourable Minister be pleased to state
whether it is intended to take over also the Reserve Fund or allow that to bhe
distributed to the shareholders and take the shares apart from the Reserve
Fund?

The Honourable Shri R. K. Shanmukham Chetty: When we nationalise a
bank Government takes over the entire assets and liabilities of the bank includ-
ing the reserve fund, and we compensate the shareholders on the basis that 1
bave explained. -

-Seth @ovinddas: Have the Government received any reports from smaller
banks that the Reserve Bank directors, who are entitled to see the accounts
of the other small banks, do some such thing that those small banks are harmed?
Until the Reserve Bank is nationalised, what steps are Government going to
take to see that these Directors may not be able to see the accounts of smaller
banks about whom it is said that reports have been made {o the Government?

Mr. Speaker: How does it arise out of this question?

Seth @ovinddas: Because the Reserve Bank is going to be nationalised at
a later drte and smaller banks are being harmed. 1 want to know what
gters . ... ...

Mr. Speaker: I am afraid I must differ from the Honourable Member.

Dr. B. Pattabhi Sitaramayya: Will Government be pleased to ascertain the

exact amount of the unclaimed deposits in the Imperial Bank as they stand
today and make sure of that figure?
... ‘The Honourable Shri R. K. Shanmukham OChetty: As I said, lots of ques-
fions will arise about safeguarding the entire assets-of the Imperial Bank, and
if there is any unclaimed deposits, naturally it will be one of the assets which
we will certainly try to safeguard.

ghriB. Das: Is the Honourable Member aware that the Imperial Bank
advsness overdraft money to foreign firms working in India and discriminates
agaitst Indian firms by charging high interest? Will he stop that praotice
immedintely by executive order? .

Mr. Epeaker: The House will now proceed with the Resolutions.
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Shri Mohan Lal Saksena (U. P.: General): In view of the Statement made
by tne Honourable the Finauce Minister, 1 do not propose to move the resolu-
tion in my name.

Shri T, T. Krishnamachari (Madras: General): I do not propose to move
the resolution in my name.

Shri M. Ananthasayanam Ayyangar (Madras: General): I do mot move the
first one. 1 move the second one. ) )

Haji Abdus Sattar Haji Ishaq Seth (Muadras: Muslim): On a point of order.
My inend bras submitted that he does not want to move the first resolution but
the second one. On the agenda that has been supplied to us, it has been defi-
nitelys tated that my Honourable friend wi.l move the first resolution provided it
is not barred. Then agam, when he has given notice of the second resolution,
be says that it will be moved when the other is barred. Therefore, he is bound
to move thesfirst resolution. /

8hri M. Ananthasayanam Ayyangar: There are two resolutions in my
name. It is open to me to give up one resolution and go on to the other.

Mr. Speaker: 1 do not follow.

8ari M., Ananthasayanam Ayyangar: Another point was raised by my
friend. We will assume both these were tabled in my name. It is open to give
up ous und go to the other resolution. I cannot see any point of order in this.

Mr. Speaker: There is force in the argument of Mr. Ishaq Seth, but it is
absolutely a matter of volition on the part of the Honourable Mewn-
ber to move or not to move a resolution. As the House would have
noticed i the case of the first two .resolutions, the Honourable
Menibers concerned got up and said that they did not want to move them.

Haji Abdus Sattar Haji Ishaq Seth: 1t is particularised heve. It says “‘if
thy above is barred’’.

Mr. Speaker: I think the Honourable Member Mr. Ananthasayanain
Ayyangar is perfectly in order. -

" 8hri M. Ananthasayanam Ayyangar: Sir. I beg to move:

*‘This Assembly is of opinion that with a view to offer quick and adequate relief to famine
striclen areas where a famine has begun and to take steps by developing the areas so as to
avoid famine recurring, a permanent Famine Conimission shall be established at the Centre,
charged with the duty of affording relief during actnal distress and developing the areas
industrially, economic;ﬂly and agriculturally so a& to avoid famine conditions appearing.”

Nown

Sir, India has been the home of famines. The history of India can be written
according to the number of famines that have occurred from times immemorial
and have ravaged this country from end to end. We find that as earlv as the
pericd of the Upanishads there was a twelve years’ famine. Viswamitra had
to live on dog's flesh. Later on we find that even during the days of the
Ramayana, Dasaratha brought Rishyashrings from the jungle during a twelve
_yeur famine and there was plenty of rain in the 13th year. This state of affuirs
has not since improved considerably or adequately. Secience has progressed so
far in Western countries that man has been able to conquer the laws of nature.
But we have not, unfortunately, been able to utilise all the progress that
science has made and we have not been able to use this scientific progress in
avoiding famine conditions.

Agriculture in this country is mostly dependent upon rains and theso rains
come by way of monsoons. The South-West monsoon which starts in May
and ends only in October covers s large area of this continent. The North-Tisst
monsoon covers the southern portion of the Madras Presidency and Eastszn
Bengal. In the (angetic valley the winter rains commence in December nor-
mally and go on till February. If they fail for any reasun draught comes i

(227)
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inunediately. ln various parts or tne country rainfall varies from a aximum
of 15 inches in Kajputana to 30 or 40 inches maximum in the Deecan platean.
In the Western Ghats and the Western Coast the rainfall ranges from 70, to
150 inches. 1n the eastern part of Madras Presidency it is 50 inches, in Eastern
Bengal it is higner and at Chirapunji the rainiail 18 the highest in the world.
Bo far as the Gangetic valley 18 concerued it dves not sutter trom draught so
often as the Southern plateau but now and then it ulso suffers for want of rains.

Let us see in what cyele of years famines have set in. I would only read the
dates as I have been avle to gather them from the chronicle given in some of
the Famine Commission reports. Aiter the Moghul Empire let me come to the
time when the Britishers came to occupy this land. In 1770 Lower Bengal
and Bioar were afilicted with famine. Ten million people are said to have
died in 1784. Upper Indis was aillicted with famine in 1781.82. Madras in
1791-92; Hyderabad and North Madras in 1802-4; Hyderabad, North Madras
aud llombay in 1887. " The northern parts of Madras, viz., the Guatur district,
were, so seriously afflicted with fannne that large number of langar khanas
were opened in Madras by charitably-disposed people. In 1812-13 und 1824-25
aguin Lowbuy and Madras were seriously afflicted. In 1833 there was the
worst famine in Guntur district. ‘l'wo lakns of people died out of a total popu-
lation of five lakhs. In 1837 there was the first severe famine in upper India
which extended from Allahabad to Delbi. In 1854 Madras was once agaim
afflicted with famine and at this time Bellary district was affected. There were
famines in 1837, 1866, 1867, 1880, 1B75-¢6, 1lsYd and then we had the latest
famine in Bengal which was partly man-made and partly God-made. 1 cannot
eav that there is famine in any particular part of the country, for there is
famine all throughout the country and it has been in existence for a number of
years. But for the imports from foreign countries we would have disappeared
from the land. It is common knowledge that we have been living on rations.
Though decontrol bas been introduced there is no increase in the quantity of
foodgrains that is available. Some rich men may be able to get more but $he
rest of the population are not able to zet anything at all. Even with a normal
rain-fall of 15 inches in some parts and 30 to 40 inches in others, even when the
‘monscons do not fail 30 per cent. of our population are under-fed. The produe-
tion of food in our country even with the best of rainfaull has been enough to
provide food for only 70 per cent. of the popu'ation. When the crop yield is 50
per cent. there is immediately a draught and lots of people suffer. The people
that suffer most are the lower classes, The moment the monsoons fail there
is no more work for the agricultural lahourers who have to depend on agricul-
ture. They flock from there to the towns. as thev have no money to purchase
food with. Artisans migrate gradually one after another and soon other sections
of the population get affected. The lower ranks of the labour population die
like flies. Fortunatelv on account of easv communicat’on with the rest of the
world and gond communieationa and nther transport facilities in India we have
swvoided large scale deaths in this eountry.

How lonz we are to put up with this state of affairs. Hithertn all that has
been done waz= {n relinve Aictrass =at he wav of preventian hut hv wav of ‘pmtec-
tion. After the famine of 1880 a Cammissinn was anpninted which went into
the matter clogely and tried ta find ont the eanmes of famines. The scientifie
canse of famines waz said o ha tha nrcurrence nf sann snnte hat rm'hoﬂy has
disenvered whv monenans fafll ar why thev nerir. Téahaa heen ca’d that after
8 cvcle of tan ar Afteen venre th~ snma mlans s afacind 0= thet the  whole
‘eouniry is afliotrd rmee in B0 vears. That is what apnears from “ha  eaiistios
that have heon aptherad and the casiang manastz that Lnan hans nabkliched., Ag
earlv a8 189N thav enid tnat merioctive waliaf in nab ca fmnasbant o~ nraventive
relief anA thav snomactad hat $hn wariang ireimatian meainats  wock ha jmme-
diately taken in hand hv the A=r masd Tho- cald that the Mdavari dela



SSTABLISHMENT OF A PKRMANENT FAMINE COMMISSION AT THE CENTRE 220

must be improved:and that the Tungabadra project .must also be started. I
am interested in the. Tungabadra project becsuse in the previous Assembly I
represented the five districts of the Madras Presidency - which are notoriously
famine-stricken. That was in 1880 und it is 1948 and 1t is only now that - the
TPungabadra project has been taken on hand. 1 am glad to see that a Bill has
been introduced in regard to the Damodar Valley Project to bring into existence
a corporation to improve that valley. This is nat at all adequate.
The food that we are producing at presens is not at alf sufficient even to
ive ten ounces per head by way of cereals. Cereals are recognised as the
staple food of the country. Our country is mot rich and therefore we have not
got plenty of meat, egg and fish which in other countries are available in
plenty. ‘In our country non-vegetarians sre not able to get sufficient ‘quantities
of these, with the result that both vegetarians gnd non-vegetarians alike live
largely on cereals. Therefore increase in the production of cereals should be the
first desideratum or the first requisite to keep body and svul together in this
country. The total acreage under cultivation of cereals in this country was
182 millions in 1943-44 and the yield was to the tune of 53.7 million tons. On
an wsverage of sixteen onnces per head of the population we require 65.1 million
tons. We are therefore in deficit to the tune of nearly twelve million tons per
year. We were deficit even before the war and we were importing ‘a million
and half tons of rice from Burma. That has stopped. What steps are going
to be taken to supply this deficiency?

After the Bengal famine a Commission was appointed to enquire into the
causes of that famine. The Cominission went into the matter and submitted
two lleports, one exclusively confined to Bengal, setting out the causes of the
Bengal famine and suggesting what steps ought to be taken with refercuce to
Bengal to increase the food production, and another Report in ‘general relati
to famine conditions in the whole of India, suggesting preventive, measures
also protective measures regarding famine relief. They urged that distriet
committees ought to be sppointed in the Provinces for increasing production.
They said. that in each Province st Cabinet lebel the Prime Minister with the
Agriculture Minister and two other Ministers must form themselves -into &
Committee with local district Councils and that the departmental.officials must
take to the work of increased production. The first thing that has to be done
is all sources of water supply ought to be tapped. As agriculture mainly
depends upon water supply we may take it that monsoon will fail as it has been
failing for a number of years. Therefore everv source of water supply ought fo
be tapped. There are perennial rivers in Northern India and in Southern India
also. Every effort~ought to be made to have a number of eanals and utilise all
the water that is now flowing into“the sea for the purpose of agriculture. It has
been estimated that on' an average only seven per eemt. of the water that flows
through - the river Godaveri is utilised for the purpose of irrigation and 93 per
cent, of the water goes away into the sea. Similar estimnates have been made
with respect to the other rivers also.  Therefore large canal projects ought to be
undertaken by the Central Government. o

My Regolution is that at the Centre & Famine Commiission ought to be
established—<a permsnent Commiscion—Jor the purpose of developing sources ‘of
jrrigation and - improving agfoulture. - That is my intent. - From 1880 il
1919 the Central Government was financing famine relief works. - After 1019

they handed over famine relief to Provincial Governments. As during the
Bengal famine the Provincial . Government was. not able to cope with the
magnitude of the relief works that. had to be undertaken, rupees eight crores
* were given by the Centre. It is now common knowledge that for the past two
or three years the Centre has been spending Rs. 19 to 20 crores per year by way
af subsidy on foedgrains .in the, mm;q, Iugﬂad-.,oi. spending these amounts
#poradically and spasmodically as and when famines occur sll this money m

be conserved and entrusted to a Central Government corporation whose
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business will be to develop the sources of irrigation, to tap all kinds of sub-soil
water where there is no river by boring tube wells, during the time of floods o
divert the water in small rivers which are not perennial into tanks and keep
storage supplies, in the case of perennial rivers to dam those rivers and divert
the water through various channels. These are the ways in which the Central
Commission ought to address itself for increasing production.

Shri H. V. Kamafh (C. P. and Berar: General): On a point of clarification,
Sir; will it not be more appropriate to call the proposed body as the ‘Anti-
Famine Commission’ or the ‘Famine Relief Commission’?

Mr. Speaker: Order, order. .

Shri M. Ananthasayanam Ayyangar: Sir, I only want the substance. . Let
it be called by any name. If 1 say Preventive Famine Commission instead of
saying Famine Commission in general it will exclude the possibility. of relief
when actually famine sets in, and I do not want to exclude that. I am trying to
make it as general and as comprehengive as possible. I am not sticking to any
particular term or nomenclafure for this Commission. I waut the Commission
to have these functions in general. It must be a Commission which must take
all steps to increase production. Even in the absence of rainfall and assuming
that monsoons will fail it must make all preparations to see that water some-
how comes in for the purpose of agriculture. Sub-soil water can be tapped,
water can be stored in tanks at the time of fioods and used for crops of non-
monsyon seasons. For ordinary season crops wherever water is available in
perennial rivers it may be dammed and diverted through canals. Waste lands
may be brought under cultivation and cultivation thereby extended. 'There
should also be intensified cultivation. It must be the duty of this Commission
to supply manure, good seeds, implements of husbandry, to carry water to the
very doors of the agriculturist wherever sub-soil water can be tapped. to supply
mechanical applinnces—these are the functions which T expect the Commnission
to undertake.

Tnasmuch as it is a Provincial subject 50 per cent. of the funds of this cor-
poration or board may be supplied by the Provineial Government and the other
50 per cent by the Centre until India makes itself self-sufficient. We.can cven
go without clothing but not without food. For want of cloth men will not die,
but the first need is that they must have sufficient food. This must have Fhe
first priority and the Central Government cannot be indifferent about it. T am
not however accusing the Central Government at all.  As occasions arose the
Central Government has been coming to aid. But it has not addressed itrelf
to all the problems that arise and taken a comprehensive view of establishing a
corporation like this. The Central Government ought not to sleep uuntil we
make ourselves self-sufficient in the matter of food. That is the objest with
which this. Commission should be establishéd,

The Central Commission may be entrusted with the power of producing or
increasing the production of other kinds of food also, for instance Milk. It is
said that a normal balanced diet should consist of ten ounces of milk per day,
of so many-ounces of protein which eggs can give, of two ounces of fats nnd oils
ete., all of them coming to 44 ounces for an average individua! per dax. Bus
we do not have even ten ounces which give only 1,000 caloriecr whereas the
gzgmal requirement is about 2,000 to 2,500 calories. ~We are thus ahsolutely

cient.

Ag regards acreage under cultivation, it has been estimated by an /cnerican
expert that 1.23 acres of lsnd must be cultivated to grow sufficient cereals for
the consumption of & normal individual whereas, per head of the population in
this country, the acreage under cultivation is only 0.78 which is only 50 cr 80
per cent of the area required %o be ocultivated with eereals. We are sbeolutely
deficient in this. ’
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Cereals may not be able to solve the problem. Therefore milk production
ought to be increased. and also fish. Trawlers. boats and machinery ivr deep
gea fishing must be made available. I am a vegetarian, but 75 per cent of the.
population, if not 80 or 85 per cent, are non-vegetarinns. They ought not to be
allowed to die and the life of an individual should certainly have preference over
the life of a fish.

shri H, V. Kamath: Are you an egg-vegetarian?

Mr. Speaker: Order. order.

Shri M. Ananthagayanam Ayyangar: I said fish production must be increas-
ed in large quantilies. Caitle wealth must be increased, there must be more
milch-cows, dairy farms mnst be established. There is a model farm at Pusa,
practically the one dairy farm that T have been able to see in Norrhern India.
Bimilar dairy farms must be established all over the country.

If individuals are not able to purchuse the breed of cattle from here at the’
prices that are offered, they may be given some remission, and at half the price
the oattle may be supplied to persons who are intending to have dairy farma.
In various ways the Central Government and the Provincial Governments ean
help. The Central Commission naturally must have branches all over the pro-
vinces with equal powers or aeting under the terms of the Central Commission.
These are somne of the waws in which a Central Commission can work both for
preventing famines and also for giving relief when famine conditions prevail.

I am glad that the Honourable Minister, with a lot of experience in politics
and in social service is in charge of this administration, and is equally capable
like his predecessor Dr. Rajendra Prasad who was in charge of this adminis-
tration. T am sure that he will tuke note of the suggestions that T have made
and would very soon initiate and bring into existence with such modifications
a8 may be necessary, a corporation of this kind with all powers ro that in a
couple of years or three years, India may be made self-sufficient in respeet of
foodgrains all through the year,

There is one more funetion for the corporation. Till we make ourselves
self-sufficient in food. T would suggest that this Development Corporation fnusk
have what may be called a Grainz Bank. Tnst as the Reserve Bank controls
the economic life of this country—whenever there is plenty of money in the
eountry, when there is surplus. it withdraws. and when there is deficiency. i
pute money in trade and industry—likewise I suggest they must now wnport as
much grain as possible by entering into separate arrangements with DBurma.
By way of barter or-exchange, they should give them cloth and other things thad
might be necassary and enter into an agreement for a period of five years and
build up granaries in this country to the tune of two or three million tuns, so
that whenever there is failure of monsoon and dearth of grain, graiz may be
released to the market: whenever there is a plethora, the grain may bc with-
drawn and prices may also be controlled. These are some of the suggestions
made by Sir V. T. Krishnamachari’s Committee which sat over this matter.
T suggest that one of the functions of the Famine Commission should also be
to establish s bank of that kind, o regulate prices and also to see that abnor-
malities in either prodnetion or scarcity mav be done awav with.

T hope that the resolution will be acespted by the Government and will be
implemented as early as possible.

Mr. Speaker: Resolution moved:

*"This Assembly is of opinion that with o view to offer quick and sdequate relief to §
stricken ureas where a famine has begun and to take steps by doveloping the areas so aa i
avoid famine recurring, = permar Pamine C i chall hr established at the Cenisw,
sharged with the duty of affording relief during actusl distrese and developing the arcas
y, ically and agriculturally so as to avoid femine conditione appearing. ™
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Kazi mmmm (C P. and Berar: Muslim): Bir, is is not necessary
for me to go into the details of the problem. There is mno doubt, Sir, ‘that
bmnper erop or failure of crops in India depends on the caprices of wenther,
and it is also a fact in the history of India that there have been scvers! {umines,
Therefore the establishment of 3 Famine Commission is both urgent ana neces-
sary because famines in the past have had very devastating effects ou the popu-
Iation, the after effects were very serious and the mortality was very high. We
have seen, Sir, that a famine broke out in Bengal in the year 1942-48, and the
Government and the people or those who were in charge of the administration
were not ready to meet that evil. Why? Because there was no permanent
body as suggested by my Honourable friend Mr, Ayyangar %o meet the evil.
The medical services were not in a position to cope with the demand; the
transport was not in a position to bring goods a8 soon as possible, and there was
no administrative machinery to cope with the supply and demand of the
grains. In the absence of such a permanent body, it is not at all vnssible to
keep any reserve in point of grain or in point of serviees. People furget the
rigonrs of famine and their sufferings very soon after the famine 1s over. There
is hardly any permanent body left in the country to meet the evil in uny pro-
vince or in the country as a whole, and in the absence of this, it is not at all
possible to meet the rigours of any famine in India. In Bengal it was found
that the Provineial Government was not prepared to meet all these eventuali-
ties. Supply and demand could not be adjusted and medical services could not
be organized because they did not have any permanent body either in India or
in Bengal to meet these eventualities.

Shri Mihir Lal Chattopadhyay (West Bengal: General): But that famine
was created deliberately by the Government as a matter of poliey?

Kazi Syed Karimuddin: You must be knowing it better

A permanent body, Sir, could maintain an efficient system of intclligenme,
an effective programme, leave reserve of establishment, reserve of tools and
plant, irrigation schemes and extra medical services. 1 therefore support the
motien and submit that the establishment of & permanent Famine Board in
India is an urgent necessity as famines in India are frequent and past history
has shown that the Central Government or the Provincial Governments have
not been able to meet the eventualities,
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i (English translation of the above speech)

‘Seth Govinddas (C. P. and Berar: General): Mr. Speaker, Sir, I support this
Bill. So far as farming is concerne, it is a matter for Provincial Governments
But there are many poor provinces where it has not been fully deveoped. If we
load these provinces with the responsibility of tighting the famines, I don't think,
we oan expect quick improvement in the present circumstances. :

Many schemes are being prepared for ameliorating the economic ecundition
of this country. So far as India is concerned it will not be possible for her to
better her cconomic state without improving her agriculture, increase as  she
mey her mechanised factories. Just now my Honourable friend Mr. Avvangar
quoted the name of his province as an illustration to show how many of its_ dis-
tricts continually suffer from famines. I want to give the example of my own
province which is small and poor. It is a province where rains cither fali
hcavily or do not fall at all and bothways they prove harmful. It is compa-
‘ratively less irrigated than other provinees and excess of rainfall causes much
damage. T wint to point out to the Honourable Member that due to cxces-
sive rains crops have not heen good at Jubbulpore and surrounding aress for the
last seventeen years. We have not only to make arrangements for irrigaiion
but along with that we have to devise such schemes by which we may be :ble
to protect our crops against too much rain. I want to draw the attention of
the Honourable Member to one peculiar disease which is prevalent in and around
Tubbulnore. This is known us ‘‘rust’: it breaks out in winter when there is
bheavy rain.  What T mean is that so long as we do not have a Central Com-
mittee. to survey the conditions all over Tndin and to advise us what can be
done for preventing famines, and which may examine the new big economie
schemes that are under way and give its opinion on them, it will not be possi-
ble for us to achieve real economic progress. 1, therefore, support this Bill.

I also hope that this Commission will also be able to pay its attention %o
those places which have remained famine stricken for long periods, tnd study
the causes of these famines. Tt will also be able to find out which places need
irrigation for growing more food and-which places require better, drainage for
water that collects there due to excessive rains. Apart from irrigation,. this
Commission should also find out what sorta of drains are required tv be cons-
fructed in places having heavy rain falls so that they may be properly cultivat-
ed. We should also not ignore the land which remaine untilled, places which
do have a fertile soil but wherd absence of proper irrigation causes scanty. crops,
and places where an excess of rainfall does not allow better harvests,

Aleng with that, we should also sece what seeds will be best sown in diferent-
soils. _ Often it has been seen that one kind of seed thrives well in one farm
but it fails to yield the same kind of croo in arother field. Damp sci! cequires
one kind of seed and dry soil needs another. Thorough study should be made
of seeds. The Central Commission should also study what places will require
what kind of seeds. Over and above that, we should also devote our sttention
$o mgmnures. Our country is very short of this thing; and our poor farmers cun-
not afford if. We should have a scheme for manures which a farmer shculd

&g sble to utilise. For this purpose we require scientific research. As Mr
Ayyangar has said we should be producing more milk with which we can help
people in times of famine, if we use cow dung as manure,

1 and my whole family have been connected with farming. Tnspite of cur
_being landlords we have been ploughing the land with our own hands. ©ur
Central Provinces are fortunate in that the landlords here are not like the land-

of U.P. and Bihar who never pus their hands to the plough but only re-
ive rents from the farmers. The landlords of our province are well experiens-

od in farming. B
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I want to request the Honourable Minister that there is a need for such a
Central Commission as should be able to establish intimate relations hetween
the Centre and provinces. This Central Commission should remain in touch
with the provinces and should study the conditions of individual provinces, snd.
keeping that in view, should prepare a big scheme to avert famines; and if a
all a famine occurs at any place this Central Commission should be able t give
real help to the sufferers, at least to poor provinces like the C. P. I believe that
the Central Provinces should be the first to receive the Central aid; it shculd
receive - priority over rich provinces like Bombay and Madras. T hope that, in
the event of famines, the Honourable Minister will attend first to poor provinces
rather than ‘to rich provinces like Bombay and Madras.

1 have placed some of my personal experiences before the Honourable Minis-
ter. I believe that the first thing which our country needs after the attain-
ment of ‘Swaraj’ is agricultural progress. TEighty per cent of Tndians depend on
agriculture. These days we talk mostly of industrial labour and factories. We
do need them; but before that we need food; we have to.avoid famincs and, in
the event of any famine occurring in the country, we should be able to nttend
first of all to the poorer of our provinces. The Ministrv of Acricuiture is an
imvortant Min'stry. I hope under the present Minister it will be possible for
us to have a Central Committee which should be able to establish an intimate
relation between the provinces and the Centre, to avert famines, and if at »ll
there is any famine in the country, it should be able to rush proper help to the
famine. stricken areas,

Mr. Speaker: T find there are amendments to the Resolntion from twn
Henourable Members. One ‘s by ‘Pandit Thakur Das Bhargava. Does he
wish to move his amendment?

Pandit Thakur Das Bhargava (East Puniab: General): No . Sir. I do not
wish to move it.

Mr. Speaker: Then there is the other one by Shri Biswanath Dar. Doaa he
wish to move it?

Shri Biswanath Das (Orissa: General): Yes, Sir.

Mr. Speaker: It is better that he moves the amendment. so that the discus-
sion may be both on the motion and the amendment.

Shri Biswanath Das: :Sir, T beg to move:

“That after the words ‘and agriculturally’ the following be inserted :

‘in supplementing resources and activities of a Provincial Government or of Provincial
G;;egn‘t,nents concerned’; and at the end of the Resolution the word ‘again’ be
added.

This amendment is formal in the sense that it makes the Resolution to come
within the scope of the activities of the Central Government. Tt is a matter
well known to the Honourable Members of thin House that famine relief is an
activitv which comes under the purview of the Provincial Government.y To
bring it up for a disc'ssion in this House. Tt is necessarv to have this amnend-
ment, so that the activities that are contemplated in this Resolution make it &
supplement to the activities of the Provincial Governments and also a supple-
ment to the resources of the Provincial Governments.

Sir, before the Act of 1919 famine relief was a Central responsibility. The
Government of India was wholly and sulely responsible for conducting femire
relief operations in different parts of the country. Under the Act of 1919 the
responsibility devolved on the provinces and the result ia that in tha Devolibinn
nulés a Famine Fund has been created. Certain specified amounts have heen
fixed and laid down for each Provinee under Schedule IV of the Dévolution
Rules framed under the Act of 1919. Tt is clear from the Devolution Rules
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that famines occur in Provinces like Madras, Bombay, U.P., Punjab, Brhar,

Orissa and C. P. Theretore, those Rules have not only constituted a Famme
Tnsurance Fund but they have also made it compuisory on the Provincial Gov-
ernments to contribute annually out of their resources certain amounts for
famine relief and have also laid down that these contributions should go on  for
a certain period till certam amounts have been aceumuliated. All these, Sir, go
to show that famine relief is a matter of necessity and devolves on the Provinces.

1 am glad that the Honourable Member who has moved the Resolution has
given a clear indication of the scope and the enormity of the problem. In a
country like India. after it has become free. the responsibility for 1t has devoiv-
ed upon us. The enormity of the responsibility devolves not only on the Pro-
vinces. but also on the Centre. The Provincial sources of revenue are not very
elastic; they are very slender. Therefore the Provinces are not able to meet the
needs of the seriousness of the famine conditions that prevail in the Provinces.
My Province has also had to face the worst of famines time and again. 1 am

glad that the Hirakud project will go to retieve famine to a certam extent m-

certain specified areas, but other areas are there. Not only Orissa, but in
Madras you have certain specified districte which have alwavs famines staring ab
their faces. Similar is the case with Beneal. So also with C. P. and other
Provinces. Famine has become a vlacue to this countrv. TIf we have to fight
against famine, if we have to insure the country against famine. if we haove " to

‘ prowde food and clothing for the people of this country, then T think it is time

that the responsibility should be divided and clearly conceived and understoed.
namely, that there should be a short-term progcramme and a long range pro-
gramme, policy and plannine. Fven in the short-term programme, the enormity
of the problem makes it difficult for Provineial Governments to cope with the
situation. In a famine in my District in 1918-19. the Government of Madras
had to spend Rs. 60 lakhs which is bevond the scope of a province iike Orissa
which is unable to meet even from its fam'ne - insurance fund and also from its
resources.  You have got certain famine insurance moneys in the hands of the
Government, of India, but they are very small and the contribution that Pro-
vineces receive in years of famine are verv very small indeed. Therefore, rvith
the changed conditions and circumstances, a planning and a progranune  are
necessary. 1 would therefore appeal to the Government and to the Minister
in charge of Agriculture to plan the whole thing properly and well and face the
problem which is really formidable.

Under the circumstances, T move the amendment and let me hope that it
will be accepted by the Mover and also by the Government.

i, =g
Mr. Speaker: Amendment moved: .
“That after the words ‘and agriculturally’ the following be inserted :

‘in supplementing resources and activities of a Provincial Government or of Provxnclal

G‘igze;nments concerned’; and at the end of the Resolution the word ‘again’ be
a e EE]

Y T TR Fwafy AEEF T aEA S SR A $99 a9 HEATg
e # fF w3t 37 feew #TAR 99 (Survey) F ST, AT TH AIE HT
FI3 FATAT AT FIS IHTT FHIT JATT H 71T 1 397 €277 (States) H1
Y aTfas TaT T |1E FETIT | gTHTF 227 (Stated) OF w1 & foF
‘FZT7T (Finance) F74 T F1E TN 819 TITE R 431 1 @ & foqd
XEATZ FT AT TR AATT AT A TF AT G20 D (574 A F1H F9F, SFe
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% afagsfe & For W & (Famine) &1 51 & 1 F 3 oF oEy
famga afeat & sty g foms 52 foei § afm @ 5 s a8
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gl o ghar § (% stfasfe sgr 1Y 2, 2t w0aw g awar §, S
I IHH A AT A9 AT TC AN &1 TAT 1 FH0F 9T A4S A FT
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g 4 & foa afm 3w 7@ & el AR 37 9T g w0 A
Qi f5 T # a1 99 q@E 9FA F 797 97T 2 a7 98 IqH fon
I G R IW qg § er wfaafer g § agi W At saw |
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T & wq fqgele @ w@e walk A1 wws 1 wEE, R
(Irrigation) & &9 WEZAT &1 @F | a8 F AT F1 ZoF 7 FIC
U § T g fF ag F1% o 5HS =S avg § T ST 1 ;O
Y FHS ST T, T A=D1 TG & ALY &1 Il & | FiF g Sq1RT I8
T § ) agt WAl & e faege W A9 2 o 3Ot Y w0 A Asg
& agi T W A=P a@ q &F A ot § 1 safed qu ag FgE e
™ 5o & 59w @ §5Ee AR S ATE § 15 AT qgan fen
AT T AT agA & ITLFT 1IN

(English translation of,the above apeech)

Bhri Ram Sahal (Gwalior State): Mr. Bpenker, Sir, in connection with this
Resolution, 1 would like to say this much only that while undertaking any rurvey
or setting up & Commission or planning any other scheme of this nature, the.
question of associating the Btates with it should also be kept in view. Although
the Btates are not co-nperating with the Central Government in financing such.
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projects for the purpose of evolving such a ssheme which may also be executed .
shere, yet I hold the view that the Centrat-(Government has to bear the conse-
quences resulting from the conditions prevailing in the states where fhe fallow
land is Iying waste and thus not utilized by being brouglit under. cultivation.
Just as we have seen, whenever the states feit the necessity, foodgrains were
‘supplied to them by the Cenwe. If these ure available there, then the Centre
oould also be supplied. Therefore, my submission is that where such a state-
of affairs occurs as a result of the negligence on the part of the States, the
Commission or Board so constituted should also exercise its authority over
them in this respect.” Moreover it should also supervise over the cultivation of
land and explore means for the development of irrigation projects, and cffer its
suggestions on ‘the conditions existing there.

1 would like to say just as many other friends have already stated that ex--.
oessive rains. glso bring about a famine. Coming as I do from the Stite of
Gwalior, where certain districts are constantly affected by famine for the last
80 many years on account of rains, the mwain reason for this is that the lund can-:
not be properly ploughed due to excessivé rains, and therefore, wheat cannot be-
grown. It can be argued that rice can be produced in the regions of heavy
rain-fall, but generally rice does not grow.in such places, because when the
time for the repening of the rice crop approaches, then the. land beconies dry.
During the rainy season, the watcr cceumulates there tofsuch an extent that
it renders the land unfit for the sowing of wheat. The water also is not -quite-
suflicient 80 as to be utilized after the rainy days when the time for the ripening
of the rice crop.comes. 1 am of the opm on, therefore, that if arrangements
for irrigation are made in othey similar wress which are affected by heavy rain-
fall, it would help the growth of rice vrop in such contingencies. Irrgation
facilities may therefore be provided in such. places as the condition of the land
there has deteriorated to such. an extent that mo crop can be properly grown
there. The. kharif erop wiz., jewar, bajra and makki (millet and maize) does:
not also yield good harvest. Long grass has grown there in abundance. No-
facilities for the use of agricultural implements are available -there and this
coupled with the scareity of bulls renders it difficult to plough the land properly.
Therefore, 1 daresay that it would we quite appropriate if facilities™are provided
by the Central Govermment by means of such a Resolution.

Mr. A. Mahboob Ali Baig Sahib Bahadur (Madras : Muslim): Mr. Speaker,
8ir, 1 an in entire pgreement w'th the substgmee of the Nesolution moved by
my Honourable friend Mr. Ansnthasayansm Ayyangar, though I would like:
that the Commission may not be called *Famifigg@ommission’, but it might
appropriately be called *Food Comm’ssion.” My iriend has traced the higtory of
famine from Upsnishads and there cannot he two opiniona about the position
of food in India. There has been chronie famine all through.: With the growth
of population in the world, it is an universal problem how to meet the require-
meffts of food, but with this difference that while other mu.n_t-ries have ‘been
able to produce fond in proportion to the increase of population by metheds:

wGhich though available to us have not heen employed by us. Ttis _no doubt
true that in previous years some attempts were inade by the previous Gov-
ermments for constructing irrigation projects ‘and anicuts across rivers, so that:
the water of the rivers might be tiken into. the fields by canals. o doubt
some attempts were made in the past. for instance in the.area to which T belong,
i.e., Andhra Desa, where there are two big rivers flowing, Kistna and Godavari
and across these rivers as early as 1850, snicuts were - eonstructed and. those
areas which are irrigated by water through these sources have been prosverous
and have bean prodicing to a larger extent than the other parts of the: country.
But similar efforts were not made in the case. of other ereas. I donot know.the
reason why the Government of the day hid not extended the same. sort ef
facilities in the other parts of the country. If only the Government had done
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that a.nd brought mnto existence these irrigation projects throughout the country,
there is no reason why India shouid-sutfer from famines at all. 1t is no doubt
true that monsoons oftenfail and the failure of monsoon has been responsible
to a great extent for the scarcity of food. But where the conditions are such
that thie failure of monsoon 1s rather not oceasional but universal, i.e., has been
failing every year, Government ought to have taken care to see that other facili-
ties are emploved. There have veen no doubt Agricultural Departments se$
up and Public Works Departments have been established, but they have not
done what they ougnt to nave aoue 1 order to preveat these famines. 1t is no
doubt true, Sir, that for the last two or three decades the Prov ncial Govern-
ments have been vested with powers to spend money on construce ng irrigation
projects. There have been agriculturai departments also working all these two
or three decades. But what is the resuit?  The -Agricu.tural Departiments
have not been able to bring home to the ryots improved methods of production.
In fact very few people in the villaces know that there is any ~Agricultural
Department at all and the activities of the Agricultural Departments have been
such that neither the rvors suke saveiinue of these  Loparcmen's nor  the
Departments take care to see that any improved methods are adopted by these
ryots.

There are two ways in which these famines can be averted. Ou: of them
is-the production of food whicn can be accomplished by both intensive and ex
tensive cultivation. As to intensive cultivation it is the duty of Governmens
%6 teach the raiyals how more food con be produced by improvel imnethods of
oultivation. Our raiyats have been ploughing the land in the samc ¢ d fashion
and manuring their nelds m the smne owd methol. 1t is therefore no wonder

that they caunot prodveé more. Then there are extensive tracts of
1 ». M. land which could be made to produce more food if they can be brought
under the plougin.  But no etiort has been made by Government as
yet to extend cultivation. It ix true thai il nesns expense when vou try to
bring fallow Jand or forest. land under enltivation, but it is the duty of Govern-
ment to encourage the raiyats and he'p them to bring all this land under culti-
vation. No eftort has been made hv 4iovernment in this regard also. 1 know
that during wartime on acconnt of reare’tv of food for vavinus ressons (GoTagn-
ment programmed what is called the Grow More Food Campaign. But in my
own provinee of Madras it was admitted by the Minis‘er of Food and Agricu)-
ture that there has been no appreciable ‘nerease of food as a result of that eam-
paign. What is the reason for that? My submission is that our Govermnents
in the past have not taken this matter very seriously.

It is admitted that our country is deficit in fooderains ond in the pass we
used to import them from other countries. But when dur'ng and after the war
tmports from countries like Burma and Siam ceased we had to ndopt measures
for the contro! ani distribution of food. Now that the war has ended the same
conditions prevail. We thought—that is not my personal view.—but come
provincial Governments and the Central Government also thought—that = the
raiyat has kent 2 cmmbis # himaslf and i nat heinoine it 4 wovlat hecause the
prices are not, sufficientlv. attrantive. and that therefore if the control is removed
these surolus stocks will be fortheoming. It is yet to be seen whether there was
‘anv surplus at a1  But wha‘ever it is. t is an admitted fact that we are deficit
in fooderains, snecially ‘n some provinces like Madras.  Therefore the Gov-
ernmenta—hoth nrovincial and Central and the Centra! Government is also res-
ponsible for the well-being of the people—roust take this un serionslv and adont
sifaaures to nrodvee more food instend of depending 1mon imnaris from out-
gds. How long are von onino to depend on these foreien irwmorts?  That s
the cveston that the Fond Minigter must ask himgel. Tf he does not want
%o depend on imports and if he also does not want millions here to die. what
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should be the programme that he should adopt? That is a question thaf muss
be considered very seriously. 1t is not true that we bave not got any facilities;
we have got lot of water and very good lands. But the reason why we are not
able to produce more food is that we are not able to harness the rain-fall and
also to employ the right scientitic methods to utilise the resources of the country
for the production of food. There is no reason why we should not be able 3o
produce the food that is necessary for us. )

This proposed Famine Commission may with a litile effort on the part of
the people be of some help to Government and so I weleoine it. There have
been Commissions in the past which produced no results. I hope this will not
go the same way and now with a.responsible Government there is no reason
why it should not give better results. Sir, 1 support the Resolution.

Shri T. A. Ramalingam Chettiar (Madras: General): Sir, I think I should
take some pgrt in this discussion because I feel that certain matters have not
received the attention they should. In the case of famines it is not really
want of foodgraing that matters; the country may have all the grains required
and even more. But the people have got no occupation and no money with
which to buy these foodgrains.. That is the problem that takes place in every
famine. I may say, Sir, that I had to investigate this matter twice: once ss
the Chairman of the last Famine Committee appointed by the Madras Gov-
ernment when famine took place in the area, hwich: is represented here by my
iriend Mr. Ananthasayanam Ayyangar. All the expérts of the Government
were members of the Committee. After more than a year of investigation,
we found that unless there is more than one ocoupation—the occupation they
have now got is only agriculture—it is not possible to prevent famines. There
ought to be diversified occupations which will give work to the people all throups
the year and that will make it possible for the people to live even if one mom-
soon fails. That is the sort of problem that will have to be met. It 15 neves-
sary that the occupation of agriculture should not fail simply because tnewe
has been one failure of monsoon. We found, Sir, after investigation into the
several famines that took place in that area that one failure of monsoon never
brought famine at all to the area. It is the second failure that brought famine.
Somehow when the first failure took place, people were able to get on with some
work and also with the stores of grains they had. But when the second mon-
soon failed then the trouble arose. The area from which my friend is coming
is subject to famine. Omnce in every five years there is a bumper crop. The
other four years arp either deficient or absolute famine years. That is how that
?art-_i(sular ares has been affected, time after time once every five years, with
amine.

As I ssid, what we found was this. It is'no doubt necessary that irrigation
projects ought to be taken up. But when there is a failure of two monscon
continuously all water sources also get dried up. Water for irrigation works

may have only from the bigger irrigation works like Tungabadra. Others
ma tanks, wells and things like that get dry. Even if we have these smaller
irrigation works, they would not supply the occupation that is necessary or
produce the foodstuffs which we want. No doubs$; when there is the first failure
these tanks have some water left and with that water you can raise probably a
crop. But that will not be sufficient for the second crop and the next erop,
and when the next crop feason comes, and there is a second failure of monsoon
all the people are thrown out of employment and they are practically in the
streets. That is the sort of thing that ocours.

Bo we found thab it is necessary to get employment for the peopls and pro-
vide for them not to depend entirely on agriculture and agricultursl pursuits.
The Government should arrange to get other walks of life provided for the people
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l.ike'mdushies. small and big, mining and things like that for which in the parti-
cular area T refer to there was ample scope. Government had neglected the
whole thing for very nearly 150 years with the result that the area was suffer-
ing. :

.. Mr. Speaker: T believe the Honoursble Member will take some time. The
House will now adjourn and re-assemble at 2-80 p.M." -

The Assembly then adjourned for Lunmch till Half-Past Two of the Clock,

The Assemhly re-assemblad atter Lunch at Half-Past Two of the Clock.
Mr. 8peaker (The Homourable Mr. G. V. Mavalankar) in the Chair.

Shri T. A. Ramalingam Ohett'ar: Sir. while T agree with all the previaus
sneakers that the countrv should be self-sufficient with reference to food and
all possible schemes for increasing food production such as harnéssing the big
rivers and otherwise should be undertaken, I want to impress on the House
that so far as famine is concerned it is a local affair. The remedy for famine
is found in the loealitv iteelf. Take for instance Ravalaseema. If Rayala-
seema is to be saved from famine. it is not by increasing food nroduction in the
Godavari or in the Gangetic valley. In former famines we found no difficultv
whatsoever in getting food supply from outside but there was difficultv if
.;people could not get emplovment and thev have to go to the camps to eam
even the one anna nine pies which we were giving them bv wav of wages. As
regards Ravalaseema we wanted to harmess the Tnngabadra and we were also
thinking of having another scheme at Sangameswaram. So far as minor irri-
-gation works are concerned thev help only in the first vear when there is a sort
of partial failure. As I gsaid hefore, it is only when there is a second failure of
monsoon that the famine actually sets in. During the firet failure there is not
the ssme intensive famine which requires outside help. Minor irrigation works
help ta get a crop in the first. vear. though in the second vear this source will
.gel dry and there is no possibility of getting any crops from that source. Tt is
on that account that we stressed the point that there shonld be diversified em-
plovment in The locality by encouraging cottage industries, by establishing larger
industries or having recourse to mining and things like that. The whole thing
-has to be worked out as a comprehensive plan and for that purpose we wanted
the establishment of a Development Board. After a long delav of nearly ten
years (we sent our report in 1939). Only a short time back the Government
.thought of appointing the Development Board. Onlv two days ago T saw the
report of the proceedings of the Development Board. They have just taken the
report on hand and are trying to, meet the situation.

8o the question of famine is a local affair and has to be dealt with locallv
and what we require from the Centre will be financial help. For instance the
last famine in Ravalaseema cost the Madras (Government between two and
three crores. Tt is not for actually working the famine relief that we whnt
"the help of the Government of India, because it has to he worked locally. Tt
is a question of opening camps, giving employment to the people and getting
food supply from outside. Nobody dies for want of food sunply buf the diffi-
culty is to get it for them and thev have to purchase it with their wages. That
is the difficulty we have. So it is a lncal affair which each local government
- will have to provide for and especially in a province like mine, where as T said
Ravalaseema gets a- famine almost once in five years, we have to have a com-
prehensive policy with the help of a bodv which will work from day to day not
. during the famine alone but before and after, so that the famine may not actually
come. There will be some sort of scarcify anyway once in five years but the
‘.P_eople,vshould not be laft without any oocoupation as thev are now, because
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there is at presént no other occupation except agriculture and agriculture fails
when there is no rain. 8o I would request the Government to consider the
question and to see that every local government has some agency to study and
work eontinuously so that the intensity of the famine may not be felt. 1t may
be called scarcity but it need not involve the opening of camps and all the
suffering that is involved in the opening of camps such as people crowding there,
living on such small wgges as they get and living on only half a meal or one meal
a day or once in two days. ‘That is what we have to avoid and for that we want
a development board like the one we have just started ‘n Madras and there
should be a continuous study of all these problems. There should be help
from the Centre so far as finance is concerned and if necessary the Centre
should get aléo food supply from-other places where it may be available.

The Honourable Shri Jairamdas Doulatram (Minister for Food and Agrieul-
ture): Bir, I am intervening in the debate at this stage because as T have been
listening to the speeches of the Mover and other speakers one thing that has
struck me is that on most points they seem to be expressing my own thoughts.
T have therefore been feeling whether it is necessary to prolong the debate be-
yond the present stage. I have welcomed the moving of the Resolution and T
have also welcomed the debate because I feel that the food problem of the
country is & subject on which we cannot have sufficient discussion if we want
to help the country out of the difficulty in which it finds itself. Speaking gene-
rally T feel that there are three propositions which stand out prominently as =
result of this debate. One point is that food ought to be given a very high
priority when we are dealing with the problems of onr ‘country.

Shri Ramnarayan Singh (Bihar: General): TFirst priority.

The Honourable Shri Jairamdas Doulatram: T would welcome the decision
that food ought to be given the first priority. That is my view. Tf it becomes
the view of the Provinces and of the Assembly then T have no doubt that we
shall be able to solve all our difficulties much earlier than we mav expect. The
second more or less common idea expressed was that we should endeavour to
make our country self-sufficient with regard to food. In this dise I find myself
in completest agreement with the opinion of the House. The third spoint that
has been made out is that in some manner. and in some measure the Centre ought.
to take a more active hand in dealing with the food selfsufficiency question and
certainly in dealing with the famine question. It is not yet clear to me as to
what exactly is the extent to which the Central Legislature would wish the
Government of India to take up the responsibility with regard to famines and
aleo the production of food. There is a certain amount of difference of opinion
expressed today. But on the whole. apart from the difference of opinion as to
the extent and measure of responsibility which the Centre should take up thera
is & unanimous expression of view that the Centre ought to take, as I have
said, a more active hand in the matter. Except one or two speakers other
have more or less omitted any reference to the very great work which the Pro-
vincial Governments have to undertake and have undertaken whenever local
f es occup. As T suppose most of the Honourable Members know. we have

t a very extensive and detailed Famine Code which has been functioning for

é)anv many years. Under that Famine Code the Provincial Governments are ex-
pected and empowered to anticinate and prepare  for meeting the situation
whenever they find that famine has overtaken any pari of tha Provinoe T
have no evidence to indicgte that the Provincial Governments have not risen
to the occasion whenever this distress has come. But it may be that that mat-
ter also may need a Jittle more examination. Somehow most of the speakers
made no reference to the first nart of the Resolution and most of the speakers
confented themselves with elaborating their ideas on the second part. The
second parf deal with permanent or final remedies. Tt .is with rezard to that
“aspect of the question that T think we might go a little into detail. Whether
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today is she occasion for going into detail I cannot say. 1 wish we could sit
through and have a full dress debate on various methods of developing those
special famine areas which year in and year out or once every four or five years
have to meet this calamity. But probably the procedure that I am going to
suggest may find some favour with the House.

I find also one very promising and interesting feature of today's debate and
that is that the representatives of some of the States also want that the Central
Government should help them in regard to famine and that the States should
not be isolated in this matter from the rest of India: I am glad that on every
occasion and on every question the Indian Btates feel that no ‘difference now
exists between their territory and the territory of the Indian Dominion, I am
only too glad, and willing and anxious to do the utmost I can as Food Minis-
ter to help our States, to win their co-operation and in conjunction with them
deal with the situation inside their own territory. With regard to the desire
of the moves that Government should adopt the resolution moved. What I feel
on the whole is that if 1 accept it as it is it means that there is to be a permanent
Commission dealing with the immediate problems arising from famine and also
putting forward and executing schemes of development which will prevent famine.
If this Commission is to prevent famine ther can be no permanence in its own
tenure because it must dissolve itself once it has succeeded in achieving its
objective,  Therefore, I have hesitation in accepting this Resolution
in this form. I have also a feeling that much as I wish that the
Central Government should have an active hand in dealing with
famine in India wherever it takes place, I am doubtful whether the time is ripe
for the Centre more or less to assume completest responsibility. If the Cen-
tral Government has to function in terms of this Resolution all that it will
mean 18 that the Development Board must completely replace the Agriculture
Departments of the Provinces and also the Agriculture Department at the Cen-
tre~1 am therefore anxious to find some kind of wvia media and I propose to
make a brief statement—suggest a kind of formula which may enable the
Centre to funetion, which may enable the Provinces also to share the responsibi-
lity and yet which may provide some kind of quick machinery both to deal with
famine when it occurs and . also to inaugurate * those schemes of development
which will prevent famine hereafter in this country. I expect that after I have
stated my position the Mover of the Resolution and also the Mover of the
Amendment will both withdraw their motions.

This is what I propose to do. I propose tq set up at the Centre some spe-
cial machinery capable of speedy action to deal with the immediate problems
of famune relief in co-operation with the Provinces. I also propose, in consul-
tation with the Provinces, to examine the question of creating special machi-
nery to bring to early fruition schemes of devlopment calculated to prevent the
recurrence of famine conditions. I am not able at this stage to commit my-
self to details, but I will discuss this question with Members of the Assembly
who have participated in the debate and later with representatives of the\Pro-
vincial Governments, and I hope to evolve an arrangement which would give
general satisfaction, my idea in proposing this via media is that by adoptiy:_
this special procedure of consulting Members of the Assembly off the debate
hour and in an informal way, probably & suitable solution might be discovered.

In view of the statement that I have made I hope the Honourable the Mover
of the Resolution would withdraw his Resolution and so also the Mover of the
Amendm

Mr. BR. K. Sidhva (C. P. and Berar: General): The Honourable Minister
said that he would consult the Honourable Members of the Assembly who par-
ticipated in the debate. There is & Standing Committee of the Food Ministry.
It has been the practice established here that whenever such an occasion arises
that Committee is to be invited.
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_The Honourable Shri Jairamdas Dsalatram: That Committee also will be
cousulted. What I proposed was an extra facility to Members of the House,
to_inﬂuence my decision. . : o
- 8bri H, V. Ksmath: Why should Consultation with Members of the Assembly
be considered out of the, wey &
Mr. Speaker: Order,order, That is a debatable point.
e 4. .

The Honourable Shri Jaisamdas Doulatram: What I meant to say was that
when Government do _not “adcept a resolution, make a statement and re~
quest the Mover to withliraw the motion, then usually the final action is taken
by the Government in its own way. What I suggested was a special procedure
adopted by me because I want to represent the views of the Assembly, as fully
as I can, ) W ‘ e

Shri Biswanath Das: I congratulate the Honourable Minister for his splen-
did response’and I withdraw my amendment. - o

Mr. Speaker: Has the Honourable Member {eave of the House to withdraw
‘his amendment? -

The amendment was, by leavé of the Assembly withdrawn.

Shri 1. Ananthasayanam Ayyangar: I am glad that Mr. Das, who tabled
his amendment, has enabled me also to withdraw my resolution.

I only want to say that other institutions like the gesearch institutions also
may coojierate and be brought under the control of the Developmignt Board. 1
wanted to refer to growth of forests and prevention of inundstion in my speech,
but I omitted to do so. I am sure that the Honourable Minister who certain-
ly wants to be an abso/ute representative of the Assembly and who has gone,
according to him, out of the way in invitjng Members of the Assembly, will
certainly evolve a nice scheme which will.de. away with famile in the courss
of at least the next five years. o } :

The Honourable 8hri Jairamdas Doulatram: These suggestions, will also
be considered. & ' i

Mr, Speaker: So the Honoursble Member wishes to have the permission of

ﬁ House to withdraw his motion. The amendment has already been with-
. WIL. ¥

The Resolution was by leave of the Assembly, withdrawn.

Shri Basanta Kumar Das (West 'Bengﬂ: Goneral}.: I do not wish to move
the resolution standing in my name.

Mr. R. K. Sidhva (C. P. and Berar: General): T do not desire to move the
resolution standing in my nsme not because it is not important or urgent but
use I have been advised to discuss this metter with the Minister in
1 the Department, and after discussing, none would be more.glad then myself
df the Government themselves bring forward a-Bill to that effect. Therefore
I do not move my resclution. S

Mr. ‘Speaker: T am not concerned with the reasons. why the Honourable
Member does not want # move his motion. 'The Honourable Member is nob
moving his motion, : S .

That brings to & close the businBés of the day.

Tha_Assémbly thon adjourned till Eleven of the Clock on Thursday, the Btk
February, 1048... _ S L )
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